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Order 

31.3 • 2006 	P resent The Hon ble Sh i-i K V. 
Sachidanandan, Vicethairman 

iTiis oppilcation t 2 	 - 
is uiic'C 	s 

4depr 	
There are 14 applicants who are 

'3ia(3I4 	 working as Skilled Labourer under the 

respondents and the applicants have 

• - 	 ea rUe r app roached this Tribunal by 
Dy.Registrat 	 way of O.A. 	Nos. 	236/2003 and 

o
l  308/2004. 	In 	0.A.308/2004 	this 

Tribunal has directed the respondents 
to consider the representations of 
he 	appUcants 	and 	to 	pass. 

Appropriate orders. The interim order 
status quo that has been passed in 

-  he earlier order was directed to be 
thntinped till the representation is 
dsposed of. 

Conta. 
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O.A.78/2006 	 - 

4 N 	Contd, 

	

31.3.2006 	 In furtherance of that order, 

the applicants have made 

representations. The respondents have 

passed a speaking order dated 

19.12.2005 rejecting their claim on 

the ground that workers are engaged 
in a project as per requirement of 

the project when it comes to an end 

and cannotcl.aim, regularisation. 

Mr.A.Ahmed, learned counsel for 

the applicants submits that there is 

requirement of the job under the 

respondents especiaUy on the 

retIrement vacancies as well and he 

Insisted that there •is a threat of 

termination of services of the 

applicants which may be prevented. 
Qi. fr77f Ojt 	 in the interest of justice 

t42 
status quo as on today, in so far as 

the applicants are concerned, shall 

be maintained till the next date. 
' oyJ--( $IYt- 	 Post on 22.5.2006, far, filing of 

cD/,Se_c-hkD" i_ir 	reply statement, it is also •made' 
I  

c* 	C"A 	3 	 clear that if the respondents are ''  
desirous to vacate the stay, they can 

-eô(  -/ po 	
) 	inform the. Tribunal which will be 

considered on merit. 

Vice -Chairman 
l. 	 O- 	

bb 
23.5.2006 	Mr.G.Baiahya o  learned sr.c.o.s.C.. 

requests br some more time to tile 

- 	 reply itaternent. Let it be done* 

poat on 26.6.2u06.. I terim order 
dated 31.392006 will conti ue till the 

	

tn 1'' 	 next date* 

e-m e-4 	bb 	
Viian 
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26.06,2006 Learned counsl for the 
respondents wanted ta kmm time 
to file reply statement, Post on 
27,07.2006. 

VjcoCha irman 

Atc7 

lkb  \A\ 	IAvw  
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Mr.B.C.Pathaks  learned counsel 
for the respondents suntis that 
reply statenent has already been 
sent for vetting and he prays for 
three weeks time to file the same. 
Let it be done. 

Post on 22.8.20060 

Vice-chairman 

Considering the issue involved in 

case and also in view of the latest 

cisiori of the Hon'ble Supreme Court, 

rned Counsel for the parties submitted 

at the matter may be admitted. 

cordingly, the O.A. is admitted. 

Post on 17.09.2006 for filing reply. 

the meanthne, the parties are given 

Ierty to exchange pleadings.  

bb 

22.08.2006 

Vice-Chairman 

No ii)A 4,6P 

11-2 

/mb/ 
3.11.06 Four weeks time granted to file 

joinder to the applicant. 
post on 6.12.06. 

Vice-Chairman 

IM 
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O.A. No. 78/2006 

06.12.2006 Present: Hon'ble Sri K.V. 4achidanandan 
Vice - Chairmari. 

Mr B.C. Pathek, lerned Counsel for 

the 4Respondents wante4 to have further 
time to file reply statment. Post on 

08.01.2007 alongwith OA. 53/20  5 . 

Vice-Chairinati 
/mb/ 

Counsel for the Pesp*ndents has sub_  
. M _  M~ted that reply w1114 be tiled during 

- 
•• 	 the course of the day. In the meantime 

Liberty is given to tIe applicant to 
file rejoinder. Pleadings ar1 cimpleted, 
Post the matter anf*rt hearizg on 9.2.07. 

o4w1- ô& q 

- - 	 - 	 lzn 	
Vice-Chairman 

4 '  

r  d. k 

-- 

q.2.07 Heard learned 1 c* 
Hearing concluded. 

EF 

 s. 

1iairn-i.n 

 

10.05.2007 Judgment : unced in open 

sheets. The O.A. 

of the order. No 

L, 
Vice-Chairman 

/v 

/ 

/h4 

,)v404-.-. 	d' 

6 

court, kept in separa 

is disposed of in te 

COStS. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. No.78 of 2006 

DATE OF DECISION: 10.05.2007 

Shri Sonabar Das & 13 others 

Mr.A.Ahmed 
	

................................................... ..Applicant/s 

............................ .1 dvocate for the 
Applicant/s 

- Versus - 
U,O,I & Others 

... .......Respondent/s 

Mr.B.C.Pathak. 
...............i.d'vocate for the 

Respondents 

THE HON'BLE MR. K.V.SACHIDANANDAJs4, VICE CHAIRMAN 

Whether reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 	YeNo 

Whether to be forwarded for including in the Digest Being complicl 
at Jodhpur Bench & other Benches? 	 Y/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 s/No 

L 

Vice- 	man 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 78 of 2006. 

Date of Order: This, the ja4day of May, 2007. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN 

Shri Sonabar Das 
S/o Bipin Chandra Das 
Viii. & P.O: -Azara (Kootpara) 
Dist Kamrup. 

Shri Kan Das 
Cbo Shri Hiren Das 
Kahikuchi, P.O: Azara 
District: Kamrup (Assam) 
Pin: 781017. 

Md. Farid Ali 
S/o Md. Khariat Au 
Viii: Lower Mizapur 
P.O: Azara 
Dist: Kamrup, Msam. 
Pin: 781017. 

Shri Jiten Chandra Das 
Vill:- Matia, P.O: Azara 
Dist: Kamrup 
Guwahati -17. 

Md. Nizàm Ali 
Viii. & P.O: Azara 
Dist: Kamrup 
Guwahati- 17. 

Shri Bishnu Ram Medhi 
Viii. & P.O: Azara 
Dist: Kamrup 	• 
Guwahati-17. 



• 	7. 	• Shri Nagendra Medhi 
Viii. & P.O: Azara 
Dist Kamrup 
Guwahati- 17. 

 Shri Bipul Baruah 
Viii. & P.O: Azara 
Dist Kamrup 
Guwahati -17. 

 Shri Sushil Kalita 
Viii. & P.O: Azara (Kalitapara) 
Dist Kamrup 
Guwahati- 17. 

 Shri Tuku Baishya 
Viii. & P.O: Azara 
Dist: Kamrup 
Guwahati-17. 

 Shri Tapan Baishya 
Viii. & P.O: Azara 
Dist: Kamrup 
Guwahati- 17. 
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S/o Late Keshab Ch. Das 
Viii: Mirzapur (Medhipara) 
P.O: Azara 
Dist: Kamrup 
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 Shri Bijoy Ch. Das 
C/o Chandradhar Das 
Viii: Mirzapur 
P.O: Azara 
Dist: Kamrup 
Guwahati- 17. 

 Shri Diganta Medhi 
Viii. & P.O: Azara (Medhipara) 
Dist: Kamrup 
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I 

Guwahati- 17. 
Applicañts. 

By Advocate Mr.A.Ahmed. 

- Versus- 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Agriculture 
New Delhi. 

The Director General 
Indian Council of Agricultural Research 
Krishi Bhawan, New Delhi. 

The Director 
Central Plantation Crops Research Institute 
Indian Council of Agricultural Research 	

I 

Kasaragod - 671124, Kerala. 

The Co-Principal Investigator 
Mini Mission-i 
Central Plantation Crops Research Institute (RC) 
(Indian Council of Agricultural Research) 
Kahikuchi, Guwahati - 781017. 

Respondents. 

By Advocate Mr. B. C. Pathak. 

ORDER 

SACHIDANANDAN. K.V., (V.C.): 	 - 

The Applicants, fourteen in number, are working under 

the Respondents as casual labourers. Out of fourteen Applicants, 

thirteen belong to Schedule Caste and the other is from Other 

Backward Community. They were called for the interview on 
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temporary posts of Skilled Labour under the fourth Respondent 

for a consolidated pay of Rs.1500/-  p.m. They were sponsored by 

the Employment Exchange, Guwahati. The Applicants appeared 

before the interview and were appointed as Skilled Labour vide 

O.M. dated 6.12.2001. Though Applicants' engagement expired on 

31.03.2002, they have been continuously engaged without any 

notice. Since their services were not terminated and continued 

even after 31.03.2002 presuming that their services would be 

regularized by the Respondents, the Applicants did not try for any 

other jobs. After working for years together as such, they became 

over aged for Government, SenTIi-Government or Private jobs but 

the Respondents did not take any steps for granting temporary 

status to the Applicants and for subsequent reguarisation. The 

Applicants 	claim 	that they are 	still 	working 	under the 

Respondents. They have approached this Tribunal by way of O.A. 

No. 236/2003 which was later on allowed to be withdrawn with a 

liberty to file representation' Thereafter. Applicants filed 

representation before the Respondents. Being aggrieved with the, 

non-disposal of their representation the Applicants filed O.A. 

No.308/2004 before this Tribunal and on 29.11.2004 this Tribunal 

granted status quo. The O.A. was disposed of by this Tribunal on 

/I'-- 
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22.08.2005 directing the Respondents to consider and pass 

appropriate orders on the representation filed by the Applicants 

in accordance with law and govt. orders within a specified time 

frame. By the same order the status quo order dated 29.11.2004 

was directed to be continued till disposal if the representation. 

Respondent No.3 vide its office ordr dated 19.12.2005 disposed 

of the representation filed by the Applicants rejecting their claim. 

Aggrieved by the aforesaid impugned order of rejection the 

Applicants have filed this O.A.. under Section 4(5)(â) of the CAT 

(Procedure) Rules, 1987 seeking the' following main reliefs: 

"8.1. That the Hon'ble Tribunal may be pleased to 
direct the Respondents to set aside and quashed 
the impugned Office Order F. No. 308/2004-
Confi. dated 19.12.2005 issued by the Respondent 
No.3. 

8.2 That the Hon'ble, Tribunal may be pleased to 
direct the Respondents to grant temporary status 
to the applicants and also to regularize them in 
any Group "D" pàsts which were lying vacant 
under the Respondents." 

2. 	The Respondents have filed a detailed reply statement 

contending that Indian Council of Agricultural Research (ICAR in 

short) submitted a "Project Proposal" under the name of 

"Technology Mission for Integrated Horticulture Development irr 

L1_. 



1.1 

North East India-Mini Mission-I-Research. The Govt. of India, 

Ministry of Agriculture, Department of Agriculture and Co-

operation (Horticulture Division) vide their letter No.40-

2/2001-Hort.(jv) dated 10.05.2001 accorded the sanction to the 

project and the ICAR approved the scheme vide letters dated 

1.11.2002 and 20.11.2002. The scheme was sanctioned for a 

period of one year for the year 2002-2003 of the Xth Plan 

(2002-2003) at a total cost of R.s.47.27 lakhs. Fifteen nos. of 

Skilled Labours were engaged at the rate of Rs.1,500/- p.m. 

Applicants' names were sponsored by the Employment 

Exchange and they were called for the interview along with 

other candidates. The Applicants accepted all the terms and 

conditions including that the posts of Skilled Labours are 

temporary and having a consolidated pay of Rs. 1,500/- p.m. 

and reported for duty. Although it was mentioned as Skilled 

Labours, there was nothing specific as to any trade in which the 

labourers were to be skilled. In fact, the Applicants were 

ordinary daily labourers without any training/skill acquired in 

any discipline to define them as Skilled Labourers under any 

provisions of any labour law. -They were engaged as project 

workers for the limited purpose and for the stipulated time. The 

Applicants apprehending termination filed 0. A. No. 236/2003 
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which was allowed to be withdrawn. Again Q.A. No.308/2004 was 

filed before this Tribunal, which was disposed of this Tribunal 

directing the Respondents to' consider the Applicant's 

representation after affording an opportunity of personal hearing. 

The Respondents considered their representation and rejected 

their case. In view of the facts of the case and the law regulating 

the ad hoc temporary time bound posts in a project scheme, there 

is no cause of action that may justify any right for conferment of 

temporary status or regularisation. The project/scheme had been 

extended on year to year basis (financial year) with the required 

financial support by the sponsoring authority/Government. The 

project, which was to be closed by 31st  March, 2006, was 

extended for another year and would come to an end by 31st 

March, 2007. The Applicants have no legal or any other right to 

claim equal pay for equal work doctrine. They have not acquired 

any right to claim regularisation in any post in Group-D. There 

are separate Recruitment Rules and Scheme for 

appointment/regularisation in Group D post and these are not 

applicable, to the present Applicants. The Applicants are not 

entitled to any relief whatsoever prayed in the O.A. and the O.A. 

is liable to be dismissed. 
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1 have heard Mr.A.Ahmed, learned counsel for the 

Applicants and Mr.B.C.Pathak, learned counsel for the 

Respondents. Learned counsel for the parties have brought my 

attention to the various pleadings, materials and evidence placed 

on record. Learned counsel for the Applicants would argue that 

having worked upto 2007. they believed that their services will be 

regularized, and therefore, non-granting of the relief cannot, be 

justified. Learned counsel for the Respondents, on the other 

hand, persuasively argued that the Applicants have no legal right 

to claim regularisation. They were engaged in project work for a 

limited period on a consolidated pay of Rs.1500/- p.m. In their 

offer of appointment it was specifically mentioned that the 

Respondents would have no responsibility for their absorption in 

• 	the institute and the Applicants accepted all the . terms and 

conditions and hence they were engaged as such. 

1 have given due considerations to the arguments, 

pleadings, materials and evidence placed on record. It is an 

admitted fact that the Applicants were engaged as Skilled 

Labours'for one year w.e.f. 31.3.2002 which were being extended 

last upto 31.03.2007 for a project named and styledas "Technology 

Mission for Integrated Horticulture Development in North East 
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India-Mini Mission-I-Research. I have also perused the Casual 

Labourers (Grant of Temporary Status and Regularisation) 

Scheme, 1993 introduced by the Government of India. The 

Scheme came into effect we.f. 01.09.1993 to take care of the 

cases of the causal labourers. The Hon'ble Supreme in the case 

of Mohan Paul vs. Union of India, reported in 2002(4) SCC 573 

held the said scheme is a one time measure and not an ongoing 

process to include all the casual labourers for all the 'times to 

come. As per the said Scheme, for conferment of temporary 

status, one has to be in casual employment and on or before 
/ 

01.09.1993 and have to cornplete240 days (205 days in case of 

five days a week) of work in a calendar year prior to issuance 

of the notification i.e., on 10.09.1993. Hence, Applicants' case 

cannot be considered as per the said Scheme since they were 

engaged only in the year 2002. As per the settled provisions of 

law the workers who are engaged against the post or jobs 

specifically created for any such prOject may continue with the 

continuation of the project and when the wOrks of the projett is 

over and the project comes to an end, the post created for the 

said project also comes to an end. There is also a ban on order 

of the Govt. of India prohibiting any direct recruitment against any 



Group C and D. There are specific procedures and recruitment 

rules for selection or appointment of Group D employees and 

appointment/selection cannot be done dehors any such rule. 

5 	Learned counsel for the parties in support of their 

contentions relied on the various decisions. In the case of 

Bharatiya Dak Tar Mazdoor Manch vs. Union of India & Another, 

reported in 19.88 (1) SCC 122,  relied by the counsel for the 

Applicants, the Apex Court has held the Government cannot take 

advantage of its dominant position and directed to prepare a 

scheme for absorbing the casual labourers on rational basis. 

Similar directions were passed by the Apex Court in another 

case, relied by the App1icnts i.e., Dhirendra Chamoli & Others vs. 

State of U.P. 1986 (1) SCC 637 wherein it was held as follows:- 

"But we hope• and 	trust that 	posts will be 
sanctioned by the Central Government in the 
different Nehru Yuvak Kendra, so that these 
persons can be regularized.. It is not at all 
desirable that any Management and particularly 
the Central Government should continue to 
employ 'persons on casual basis in organization, 
which have been in existence over 12 (Twelve) 
years. ,, 

 

The learned counsel for the Applicants also relied on the decision 

rendered in the case of Surinder Singh & another -vs. Engineer- 



11 

in-Chief, CPWD & Others, reported in 1986 (1) SCC 639 in 

support of his contention. To support the contention of the. 

Respondents learned counsel for the Respondents relied on the 

recent decisions rendered by the Apex Court in the case of (i) 

Secretary, State of Karnataka & Qthers vs. Urnadevi (3) and 

Others, reported in (2006) 4 SCC 1 and (ii) Avas Vikas Sansthan. 

& Another vs. Avas Vikas Sansthan Engineers Association, 

reported in (2006) 4 SCC 132. 

Much water has flown through the river and when 

repeated directions of various Courts has finally been, settled 

by the Hon'ble Court with a direction to the Central Govt. to 

formulate a policy for regularization of the casual  labourer the 

DOPT has formulated the Casual Labourers (Grant of 

Temporary Status and Regularization) Scheme, 1993 that has 

been discussed above. The Hon'ble Supreme Court in Umadevi 

(3) case (supra) has now settled the law that service of casual 

labourer, work charge employee, ad hoc employee cannot be 

permanently regularized dehors the rules, such persons would 

only. 'be considered as per the Recruitment Rules on fulfilling 

the required criteria. This decision, being the latest and Full 

Bench Judgment of the Hon'ble Supreme Courf wherein many 
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earlier judgments are discussed, governs the fIeld. The 

Supreme Court in the said judgment has declared that that it is 

erroneous for the Supreme Court to merely consider equity for 

the handful of people who have approached the court with a 

claim whilst ignoring equity for the teeming millions seeking 

employment and a fair opportunity, for competing for 

- employment - Further, courts must be careful in ensuring that 

they do not interfere unduly with the economic/financial 

arrangement of the affairs of the State or its instrumentalists 

and recognized the sovereignty of the State in engaging casual 

labourers on daily wages in public employment as it may 

require. 	 . 

6. 	. Considering entire aspects of the case and the legal 

position as discussed above, I am of the view that the 

Applicants have failed to made out a case and the O.A. is devoid 

of merit. However, since they have acquired certain experience 

in the field; have become over, aged for consideration of ,  other 

jobs; and had been sponsored by the Employment Exchange for 

the present job, this Court directs, that if the project has to be 

continued any further for any reason, in that event, the 

Respondents shall consider Applicants' case for engagement in 
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preference to other juniors and new corners. In other words, 

Applicants will get priority in such category of jobs, if the 

Respondents decide to continue the project. Respondents shall 

bear in mind the observations, made as above and pass 

appropriate orders in this regard 

The Original Application is disposed of as above. 

Interim order, if any, is vacated. In the circumstances, there 

will be no order as to costs. 

(K.V;SACHIDANANDAN) 
VICE CHAIRMAN 

/BB/ 

!1 
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IN THE CENTRAL DMIST!AtITRIE LJNAL, 
GUWAHATI cJ\YXIIAT. 

(An Application Under Section 19 Of The Administrative Tribunals Act 1985) 

ORIGENAL APPLICATION NO, 	OF 2006 

BETWEEN 

Shri Sonabar Das & Others 
.Applicants 

-Venus- 

'TheUmonoflndia&Others 

Respondents 

INDEX 

SL No. Annexure Particulars Page No. 

I ... Application Ito 15 

2 Verification 16 

3 Annexure-A Photocopies of some of the Office Memorandum 
& Al No. F No.4(39)/ 2001-Esstt Dated 27-09-2001. ) 	- 

4 Anne,wre-B Photocopies of some Office Memorandum F 
&Bl No.1(39)12001-Esstt Dated 06-12-2001. 

5 Anncxure-C Photocopy 	of the 	Office Memorandums 	F 
No.1(39)/200 1-Estt._Dated 07-02-2001.  

6 .Annexurc-D Photocopy of the order dated 1811.2003 passed in !j 
OA. No. 236 of 2003  

7 Annexure-E Photocopy of the order dated 29.11.2004 passed in tq 
OA_No._308 of 2004.  

S Annexure-F Photocopy 	of 	representation 	filed 	by 	the 
Applicants before the Respondents.  

9 Annexure-G Photocopy of order dated 22.08.2005 passed in , 
Ongmal Application No.308 of 2004 passed by -' 
this Hon'ble Tribunal.  

10. Annexurc-H Annexure - H is the photocopy of 0111cc Order  Qq- F.No.308/2004-Contl. dated 19.12.2005 > 
ii Annexure-I 

& II 
Annexure-1 and II are the photocopies of some of 
Roster Duties of Applicants for Day and Night 
Watch and Ward Duty.  

Date:  

ACc 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH : :::::: GUWAHATL 

(An Application Under Section 19 Of The Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2006 
BETWEEN 

Shri Sonabar Das & Others 
Applicants 

-Versus- 

The Union of India & Others 

• i sIiJMTT 

LIST OF DATES AND SYNOPSIS: 

	

27-09-2001 	Interview letters were issued to the Applicant for 

engagement to the posts of Skilled Labour under the 
Respondent No.4. The Applicants name were sponsored by 
the Local Employment Exchange. 

	

06-12-2001 	Applicants were appeared for Interview and appointed as 
Skilled Labour since 14-12-2004 and their engagement was 

to be expired on 31St  March 2002. 

2003 	The Applicants filed an Original Application No.236 of 
2003 before this Hon'ble Tribunal for regulaization of their 
service and for grant of appropriate pay scale. 

18-11-2003 	The Hon'ble Tribunal passed an Interim Order in 
O.A.No.236 of 2003. 

29-09-2004 	The O.A.No.236 of 2003 was withdrawn by the Applicants 
the Honble Tribunal granted the liberty to the Applicants to 
file representation before the Respondents. 
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29-11-2004 	The Applicants ified another OA.No 308 of 2004 before 
this Honble Tribunal for regularization of their service and 
for grant of appropriate pay scale. The Hon'ble Tribunal 

also granted Interim Stay in this OA. 

22-08-2005 	The Hon'ble Tribunal finally heard the matter and was 
pleased 	the direct 	the 	Respondents to 	consider the 

Representation of the Applicants. The Hon'ble Tribunal 

further stated Interim Order passed on 29-11-2004 will 

continue 	to be 	force 	till 	order 	are passed on the 
Representation as directed. 

19-12-2005 	The Respondents issued the Impugned the Order of rejection 
of the representation filed by the Applicants. 

Being aggrieved by this the Applicants filed this Original 
Applications. 

LI 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNALci1--
• 	GUWAHATI BENCH:::::::: GUWAHATI. .— 	-<- 

(An Application Under Section 19 of The  Mministrative Tribunals Act, 1985) (A 

OGNAL APPLICATION NO. 	OF 2006. 

BETWEEN 

Shri Sonabar Das 
S/o Bipin Chandnt Das 
Viii & P.0.-Azara, (Kootpara) 
District-Kanirup, 

SiiriKanDas, 
C/oSbriHirenDas 
Kaliikucbi, 
P.O. -Azam, 
District-Kamrup (Assam) 
Pin-781017. 

	

3) 	Md. Farid Au, 
S/0 Md. Khariat Alt, 
Vil.-Lower Mizapur, 
P.O. -Azara, 
District-Kamrup, Assam, 
Pin-78 1017. 

	

4) 	Shri Jiten Chandra. Das, 
Viii.- Matia, 
P.0.-Azara, 
Dist.-Kanirup, 
Guwahati-17. 

	

5) 	Md. Nizam Ali, 
Viii. & P.O.-Azar, 
District - Kanirup, Guwahati-17. 

	

6) 	Shri Bishnu Ram Medhi, 
Vii. & P.0.-Azara, 
District-Kamrup, 
Ciuwahati- 17. 

	

7) 	Shri Nagendra Mcdlii, 
Viii. & P.O. -Azara, 
Disirict-Kamrup, 
Guwahati-1 7. 

	

8) 	Shri Bipul Baruali, 
Viii. & P.0.-Azara, 
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District-Kamrup, 
Guwabati- 17. 

Shri Shusbil Kalita, 
Viii. & P.0.-Azara (Kaiitapara) 
District-Kamnip, 
Guwahati- 17. 

Shri Tuku Baishya, 
Viii. & P.0.-Azara, 
District-Kamrup, 
Guwhali- 17. 

Shri Tapan Baishya, 
Viii. & P.0.-Azara, 
District-Kamrup, 
Guwahati- 17. 

Sbri Ranjit Cii. Das, 
S/o Late Keshab Ch. Das, 
Viii.- Mirzapur, (Medhipara) 
P.O.-Azara, 
District-Kamrup, 
Guwahali- 17. 

Shri Bijoy Ch. Das, 
C/o Chandradhar Das, 
Village-Mirzapur, 
P.O.-Azara 
District - Kamrup,, 
Guwahati- 17. 

Shri Diganta Medhi 
Viii. & P.0.-Azara, (Medhipará) 
District-Kamrup, 
Guwahati-17. 

 

Applicants 

- VERSUS- 

The Union of India represented 
by the Secretary to the 
Government of India, Ministry 
of Agnculture, New Dethi. 

The Director General, 
Indian Council of Agricultural 
Research Krishi Bhawan, New 
Delhi. 

2. 
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.3. 	The Director, 

Central 	Plantation 	Crops 
Research, 	Institute 	Indian 
Council of Agiicultural 
Research, Kasaragod-67 1124, 
Kerala. 

4. 	The Co-Principal Investigator, 
Mim Mission-i, 
Central 	Plantation 	Crops 
Research Institute, (RC) (Indian 
Council of Agricultural 
Research) Kahikucbi, Guwbali-
781017. 

Respondents 

DETAILS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is made against the Office Order F. No. 
308/2004-Confi. dated 19. 122005, by which the representation of 
the applicants was rejected by the Respondents for granting them 

* 	temporaiy status and subsequent regulariiation in group 'D' post 

JURISDICTION OF THE TRIBUNAL: 

The applicants declare that the subject matter of the instant 
application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The Applicants further declare that the subject matter of the 
instant application is within the limitation period prescribed under 
Section 21 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 

Facts of the case, in brie1 are given below: 

p. 
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- 	 4.1) That the Applicants are citizen of India and as such they are 

entitled to all the rights and privileges guaranteed under the 
Constitution of India. 

4.2) That your Applicants beg to state that they are all Local 
Unemployed Educated Youth. The Applicant No.1, 2, 4, 6, 11, 12 
and 13 are belongs to Schedule Caste and other backward 

Community. 

4.3) That your Applicants beg to state that as the grievances and 
relief prayed in this application are common, therefore, they pray 
for grant of pennission under Section 4(5)(a) of the Central 

Administrative Tribunal (Procedure) Rules, 1987 to move this 
application jointly. 

4.4) That your Applicants beg to state that the Respondent No. 4 
vide his Memorandum No. F No. - 1(39)12001 - Esstt dated 

27.09.2001 call the Applicants for their interview for temporaly 
post of Skill Labour under the Respondent No. 4 at the 

consolidated pay amount of Rs.1500/- (Rupees One Thousand Five 
Hundred) only pitt under Mini Mission-l. The Applicants names 

were sponsored by the Employment Officer, Employment 
Exchange, Guwahati3. Accordingly, they appeared in the said 
interview and appointed as Skilled Labour by the Respondents vide 
Office Memorandum'F No. 1(39)/2001-Eslt dated 06.12.2001. The 

offer of engagement made by the Respondents expired on 
March 2002 and after that the Respondents without renewing the 
said oflbr of engagement, engaging the Applicants continuously 
without any notice. As the Respondents have not terminated 
services of the Applicants on 3 1 March 2002, the Applicants also 
presuming that their engagement will be regularized by the 
Respondents and they did not tried for any other jobs. After that all 
the Applicants became over aged fOr Government, Semi 
Govermnnt or. Private, jobs. The Respondents have also assured 
verbally to the Applicants in due course of time their service will 
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be regularized, but after working for continuously for years 
together the Respondents did not take any steps for grant of 
temporary status to the Applicants and also regularize in their 

services. The Applicants are still working under the Respondents 
since 14-12-2001 continuously vide Office Order F No. 
1(39)/200 1 -Esstt.. Dated 07.02.2002. 

Annexures - A to Al are the photocopies of some of the 
Office Memorandum No. F No.-1(39) / 2001-Esstt. Dated 
27-09-2001. 

Annexure-B to Bi are the photocopies of some of Office 
Memorandum F No.1(39)/2001-Esstt. Dated 06-12-2001. 

Annexure-C is the photocopy of the Office Memorandums F 
No. 1 (39)/2001 -Estt. Dated 07-02-2002. 

4.5) That your Applicants beg to state that being aggrieved by 
the said inaction of the Respondents for non-regularization and 

non-payment of equal pay for equal work they have approached 
this Hon'ble Tribunal by filing Original Application No.236 of 

2003. The Hon'ble Tribunal admitted the said Original Application 
and was pleased to pass an interim order by protecting the interest 

of the Applicants. The said case came up for hearing on 
29.09.2004. During the course of heaming, the Applicants sought 
permission from the Hon'ble Tribunal to withdraw the said 
Original Application No. 236 of 2003 to enable them to ifie 
representation before the Respondents for regularization of their 
service. The Hon'ble Tribunal granted the permission. Accordingly 
the said case was dismissed on withdrawn. After that the 
Applicants immediately ified a Representation before the 
Respondents praying for regularization of their service and also for 
payment of appropriate pay scale of Skilled Labour. They also 
prayed in their Representation that the Respondents may pass an 
appropriate order within a reasonable time preferably within two 

4 
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months. But the Respondents did not dispose the said 
representation of the Applicants in time. Being aggneved by this 
the applicants filed another Original Application No.308 of 2004 
before this Hon'ble Tribunal for seeking justice in this matter. The 
Hon'ble Tribunal on 29.11.2004 granted status quo regarding 
service of the applicant This Tribunal heard the said Original 
Application No.308 of 2004 on 22.08.2005 and was pleased to 

dispose the said Original Application by directing the Respondent 
No.3, i.e. the Director, Central Plantation Crop Research Institute 
Indian Council of Agricultural Research, Kasaragod, Kerala to 
consider the representation submitted by the applicants and to pass 
appropriate orders in accordance with law and the relevant 

government orders within a period of four months from the date of 
receipt of the order. The interim order passed on 29.11.2004 will 
continue in force till the orders are passed on the representation as 
directed. 

Annexure - D is the photocopy of the order dated 
18.11.2003 passed in O.A. No. 236 of 2003. 

Annexure - E is the photocopy of the order dated 
29.11.2004 passed in O.A. No. 308 of 2004. 

Annexure - F is the photocopy of representation filed 
by the Applicants before the Respondents. 

Annexure - G is the photocopy of order dated 
22.08.2005 passed in Original Application No.308 of 
2004 passed by this Hon'ble Tribunal. 

4.6) That your applicants beg to state that the Respondent No. 3 
vide its Office Order F. No.30812004-Confi. dated 19.12.2005 
disposed the representation of the applicants by giving some flimsy 
grounds and rejected the demand of the applicants for their 
regulanzation in service with pay scale etc. Most interestingly the 
Respondents in their rejection office order dated 19.12.2005 
deliberately and intentionally avoided in giving authentic and 
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proper reply about the granting temporary status and subsequent 
regularization of the applicants in a Group 'D' posts. Hence 
finding no other alternative the applicants are again compelled to 

approach this Hon'ble Tribunal for seeking justice in this matter. 

Annexure - H is the photocopy of Office Order 

F.No.308/2004-Confl. dated 19.12.2005 

4.7) That your applicants beg to state that they were appointed 
through procedures and rules. Their names were sponsored by the 

Employment Officer, District Employment Exchange, Guwahati - 

3 and they appeared in the interview before the Respondents. The 
respondents have engaged them as Skilled Labour under them till 
31st March 2002. But the respondents without renewing the said 

engagement, they are engaged them continuously. Theyr are also 
working like regular gmup' 'D' staff. Now at this stage, the 
respondents cannot reject the claim of the applicants whimsically 
and arbitrarily. it is also part of the respondents to give warning 
or notice to the applicants after 31st March 2002 that their 

services will be terminated at any moment. The applicants on 
presumption that the respondents will grant temporary status to 
them and their services will be regularized in due course of time, 

as such, they did not go for other jobs and they are now already 
been over aged for other jobs. It is also pertinent to mention here 
that the applicants filed an Original Application No. 53 of 2006 
before this Hon'ble Tribunal for seeking appropriate daily wages 

as Skilled Labour as fixed by the Govenmient of India since they 
are working under the Respondents in a very low fixed pay of Rs. 
15,00/-. After getting notice of the O.A. No. 53 of 2006 the 
respondents are now in a process to discontinue the services of 
the applicants. Hence, the applicants have filed this instant 
original application before this Hon'ble Tribunal for grant of 
temporary status and also to protect the interest of the applicants 
by passing an appropriate interim order not to tenninate the 
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services of the applicants till the disposal of the original 

application. 

4.8) That your Applicants beg to state that they are entrusted 
with the work of Agricultural Skilled Labour Field Duty. The 
Applicants are looking after 90 (Ninety) Bighas Agricultural Land 
under Central Plantation Crops Research Institute, Research Center 

• 	Kahikuchi Azara, Guwahti-17. The said Agriculture Land 

• 	 Cultivated Coconut trees, Betel-nut trees, Cashew-nut trees, 
Peppers and verities of Vegetables etc. The said food and 
vegetables products are use for research work and also for selling it 
to the local public by the Respondents. Apart from normal work of 

•  Agriculture Skilled Labour the Applicants are also entrusted to 
work as Day and Night Watch and Ward duty at Central Plantation 
Crops Research Institution (RC) Kahikuchi, Guwahati-17. 

• 	 Annexure-I and II are the photocopies of some of 
Roster Duties of Applicants for Day and Night Watch 
and WardDuty. 

4.9) That your Applicant begs to state that they have acquired 
legal right for temporary status and regularization in the Group 
'D' posts. In the instant case the Applicants are subjected to hostile 
discrimination. Inda is a socialist republic; it implies the existence 
of certain important obligations, which the state has to discharge. 
The right to work, the right of every one to just and favourable 
remuneration assurng a decent living for himself and his family, 
the right of every one without discrimination of any kind to equal 
pay for equal worlg the right of rest; leisure, reasonable limitation 
of working hours and periodic holidays with pay, the right to 
security of works are some of the rights which have to be ensured 
by appropriate Legislative and Executive measure. 
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4.10) That your Applicants beg to state that the Hon'ble Supreme 
Court in Daily rated casual labour employed P & T. Department 
through Bharatiya DAK TAR MAZDOOR MANCH —Vs- Union 

of India andanother (1988 (1) S.C.C. 122) held that (jovenunent 
cannot take advantage of its dominant position and further held that 
Daily rated casual labourers are entitled to minimum pay in the pay 
scale of the regular workers plus D.A. but without increment and 
further directed to prepare a. scheme for absorbing the casual 
labourers on rational basis who rendered one year casual service in 

the posts and telegraph Departments. Similar direction for 
regularization of services of casual labourers passed by the Hon'ble 
Supreme Court in the case of Dhirendra Cliamoli and othersVs- 

State of tiP. (1986 (1) S.C.C.637) wherein it is held as follows: - 

"But we hope and trust that posts will be sanctioned 
by the Central Government in the different Nehru 

Yuvok Kendra, so that these persons can be 

regularized. it is not at all desirable that any 
Management and particularly the Central 

• Government should continue to employ persons on 

Casual basis in organizations, which have been in 
estence over 12 years. The salaty and allowance of 
Class-IV employed in Nehru Yuvok Kendra with 

effect from the date when they were respectively 
employed. The Government of India will pay to the 
petitioner costs of the Writ Petition fixed at lump sum 
of Rs.1000/-." 

The Hon'ble Supreme Court passed similar direction 
in the cases of Surinder Singh & another—Versus- Engineer-in-
Chief, C.P.W.D. & OTHERS (1986 (1) S.C.C. 639) and also in the 
case of U.P. Income Tax Department contingents paid Staff 
Welfare Association —Vs- Union of India & Others, the Hon'ble 
Supreme Court directed as follows: - 
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"We accordingly allow.tbis Writ Petition and direct 

the Respondents to pay wages to the workmen who are 
employed as the contingent paid staff of the Income Tax 

Department throughout India, doing the work of Class LV 

employees at the rates equivalent to the Minimum pay in the 

pay scale of the regularly employed workers in the 
corresponding cadres without any increments with effect 
December 1, 1986, such workers are also entitled to 

corresponding Dearness allowance and additional dearness 
allowance payable thereon. Whatever other benefits, which 
are now being employed by the said workmen, shall 
continue to be extended to them. We further direct the 

Respondents to prepare a scheme on a rational basis for 
absorbing as far as possible the contingent who have been 
continuously working is the Income Tax Departthent." 

In view of the aforesaid position and law laid down by the 

Hon'ble Supreme Court the Applicants are entitled for temporaiy 
status and regularization. 

4.11) That your Applicants beg to state that the jobs of the 
Applicants are permanent in nature and the Respondents need the 
works of the Applicants for smooth running of the Central 
Plantation Coips Research Institute, Kahikuchi, Guwahati The 
Applicants being local unemployed youth, as such they should be 
given priority by the Respondents to engage them in a permanent 
manner. There are many GroupD post are lying vacant under the 
Respondents. Recently in the year of 1999, 2002 and 2003 namely 
Sri Binian Das, Sri Puma Das and Sri Upen Ch. Das were retired 
from their service as Group-D staff under the Respondents. Apart 
from this also one Sri Jamir All, Sn Puna Ram Das and many other 
permanent (]roup-D staff will also retire from service in the year 
2006. In the said posts the Applicants can be absorbed by the 
Respondents. 
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4.12) That your Applicants beg to state that they are being a poor 

persons and they are working under the Respondents vely sincerely 

without any blemish in their services. They have already completed 

more than continuous five year services as Skilled Labour under 

the Respondents. As such they are entitled for grant of temporaiy 

status and regularization in their services as per Govermnent of 

India's various orders and also as per different judgment & orders 
passed by the Hon'ble Courts. Hence, the Hon'ble Tribunal may be 
pleased to protect the interest of the Applicants by issuing a 
direction to the Respondents as Interim measure, not to terminate 
the service of the applicants till final disposal of this Original 
Application. 

4.13) That your Applicants beg to state that the action of the 
Respondents is illegal, mala fide with a motive behind. 

4.14) That your Applicants beg to state that the Respondents have 
violated the lbndaniental iights of the Applicant. 

4.15) That your Applicants beg to state that the Respondents have 
acted in an arbitrary manner by depriving the Applicants for not 
giving them temporary status and also not regularizing their 
seMces. 

4.16) That this application is filed bona fide and for the interest of 
justice. 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that,, due to the above reasons narrated in detail the 
action of the Respondents is in prima. 1cie illegal, malafide, 
arbitrary and without jurisdiction. As such the rejection of the 
Applicants representation by the Respondent No.3 vide Office 
Order F. No. 308/2004-Confi. dated 19.12.2005 is liable to be set 
aside and quashed. 
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5.2) For that, the actions of the Respondents are mala fide and 
illegal and with a motive and with a motive behind. As such the 

rejection of the Applicants representation by the Respondent No.3 
vide Office Order F. No. 308f2004-Confl. dated 19.12.2005 is 
liable to be set aside and quashed. 

5.3) For that, the Applicants having worked for a period of five 
years continuously, i.e., from 2001 to till date, they are entitled for 

grant of temporary status and also for regularization in their posts 
with regular pay scale with retrospectve effect. As such the 
rejection of the Applicants representation by the Respondent No.3 
vide Office Order F. No. 308/2004-Confi. dated 19.12.2005 is 
liable to be set aside and quashed. 

5.4) For that, 1he Applicants have been engaged by the 
Respondents with proper procedure and rules, they were sponsored 

by the local employment exchange. The appointment of the 
Applicants is not a back door policy. As such the rejection of the 
Applicants representation by the Respondent No.3 vide 0111cc 
Order F. No. 308/2004-Confi. dated 19.12.2005 is liable to be set 
aside and quashed. 

5.5) For that, the Applicants have become over aged for other 
employment. As such the rejection of the Applicants representation 
by the Respondent No.3 vide Office (Yrder F. No. 308/2004-
Confi. dated 19.12.2005 is liable to be set aside and quashed. 

5.6) For that,  they gathered experience of different works in this 
establishment As such the rejection of the Applicants 
representation by the Respondent No.3 vide 0111cc Order F. No. 
308/2004.-Confi. dated 19.12.2005 is liable to be set aside and 
quashed. 
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5.7) For that; the nature of work entrusted to the Applicants are 

of permanent nature and therefore they are entitled to be 
regularized. As such the rejection of the Applicants representation 

by the Respondent No.3 vide Office Order F. No. 308/2004-

Confi. dated 19.122005 is liable to be set aside and quashed. 

5.8) For that, the Applicant has got no alternative means of 
livelihood. As such the rejection of the Applicants representation 

by the Respondent NO.3 vide Office Order F. No. 308/2004-

Confi. dated 19.12.2005 is liable to be set aside and quashed. 

59) For that, the Central Government being a model employer 
cannot be allowed to adopt a different treatment for granting 

temporary status to the Applicants. As such the rejection of the 
Applicants representation by the Respondent No.3 vide Office 

Order F. No. 308/2004-Confi. dated 19.12.2005 is liable to be set 

aside and quashed. 

5.10) For that, the Respondents have violated the Article 14,16 & 

21 of the Constitution of India. 

The Applicants crave leave of this Hon'ble Tribunal 
advance further grounds the time of heating of this instant 

application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 
available to the Applicants except the invoking the jurisdiction of 
this Hon'ble Tribunal under Section 19 of the Administrative 
Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN 
ANY OTHER COURT: 
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That the Applicants further declares that he has not filed any 
application, writ petition or suit in respect of the subject matter of 
the instant application before any other court, authority, nor any 

such application, Writ Petition of suit is pending before any of 
them. 

8) RELIEF SOUGHT FOL 

Under the facts and circumstances 
stated above the Applicants most respectfully 
prayed that Your Lordship may be pleased to 
admit this application., call for the records of 

the case, issue notices to the Respondents as to 
why the relief and relieves sought for the 
Applicants may not be granted and after 
hearing the parties may be pleased to direct the 
Respondents to give the following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct 
the Respondents to set aside and quashed the impugned 
Office Order F. No. 30812004-Confl. dated 19.12.2005 
issued by the Respondent No.3. 

8.2) That the Hon'ble Tribunal may be pleased to direct 
the Respondents to grant temporary status to the applicants 
and also to regularize them in any Group "D" posts which 
were lying vacant under the Respondents. 

8.3) To Pass any other relief or relieves to which the 
Applicant may be entitled and as may be deem fit and 
proper by the Hon'ble Tribunal. 

84) To pay the cost of the application.. 

9) INTERIM ORDER PRAYED FOL 
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• 	 Pending final decision of this application the Applicant 
seeks issue of the interim order from the Hon'ble Tribunal: 

9.1) That the Hon'ble Tribunal may be pleased to direct 
the Respondents not to terminate the services of the 
Applicants till the disposal of this Original 

Application. 
Application is filed through Advocate. 

Particulars of LP.O.: 

• 	 L.P.O. No. 	: 	 19 
Date of Issue: 
Issuedfrom : 	 ( P 
Payable at. : 

LIST OF ENCLOSURES: 

As stated above. 

Ver/ication. 
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VERIFICATION. 

1, Shri Sonabar Das, Son of Bipm Chandra Das, Vill. P.O.-
Azara, (Kootpara), Distiict-Kamrup, Guwahati-1 71 am the Applicant 
No.1 of the instant application and as such I am authorized by other 
Applicants to sign this Verification and do hereby solemnly veri1y the 

statements made in accompanying application and in paragraph nos. 

rL are true to my knowledge, those made in 
• paragraph  1108. 

are being matters of records are true to my infonnation derived there 
from which I believe to be true and those made in paragraph 5 are true 
to my legal advice and rests are my humble submissions before this 
Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this  Verification on this the 36  day of on 
9 &49-4 

2006 at Guwahati. 



thc~ v.: 

i h1' 
- 
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MEMORANQUM 
-. 

Shil 	 whose 
; iai ne ha S I )ecr ?Spoi Isoted by U e Employment Oflicer, Employment Fx:hanqe, 
Prib -Sarania Mandap Road, Chanclinarl, Guwahati-3 for a temporary POSt 01 'Skilled Labour' (for the period upio.31-03-2002) at a consolidated amount of Rs. 1500/-
pm under an adhoc scliernëentiljed to "Mini Mission I" is hereby directed to 
present himself for an Interview at 

' .CPCRI Research Centre, Kahikuchi, 
Guwahati-17 on 11-10-2001(Tt•IURSDAY) at 10.00 am 

lie sin)t iiii In Ing with him the fohlovvhig documents In oiiglttih 

(r llflinl 	In r)i'oor.pr,(lil.e 01 bhrtiiid $duc;tInruiI (luaUfk';III( 
(nt Ill k ,i (p  In i )I c)or exl)(Ilct  cr', If (ii y 

ill) Casl.e cerl Ihicate issued by thin ro,nI,eteffl: antI )() rlty(cu, SC,. oir: 
'I. 

No TA or oil icr allowances will be paId for the Jot irney in conrlçLJj( )O with we liit.eivjw. 	 7 

Co-Principal 1nvpstivatb It  
Mini Mission I 

To 	, 

-- 

- 

lift iI'iifl 	
iI•tfl 	17

JJjVjv
lnwnp ds ( liivnhgilj A ii pil.0 )ppnsitc to Ke,idii iyn Vid'i1I11yn,A,,1 n) I':', in 	(fl,, 	IIIHIIP(') 

Il 
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(2ENlRAI., ILANTAFLON CROI'S RIS[ARC1 I INSTIlUili 
(Iiiiliun ('oiiiuiI n/A ,',ic:il(u,uI l?e.s('(uc.Il ) 

RFS1 7 AR(1 I CEN1R!, KAI IlKJ('I 11-781017, ASSAM 

J .  

S. 	 S 

t. 
'S 	 . 	 ?•t ,''! 	 . 

I 	I 	
1 

[No. 1(39)/ 200.1 -EstL 
	

Date: 06 I? 2001 

1\'IEMORANI)IJJ\I 

1 he uncierslyne(i Is pleasci . to offer a tc;npornly assignment of 	'SkUled Labour" 

under the ad-hoc I line bound Scheme entitled "Technology Mission for Integrated 
d'vlo,tnent of hot tictIttuc In North EnstOtil Stfltf I,icluilltig SIkkIm(MI NI- MISSION-I)" 

- 	. ____- 

on tue lollowing terms and conditions:- 

01 The offer is purely on temporaiy basis for a pet iod uptO 3 l March, 2002 hom the date 
of his/her joiing the post and are liable to be terminated on completion of the term of 
engagement or on the date, the sanction of the scheme expires, whichever is eailier. 

02 I Ic/She will be paid a fixed Iellowship of Rs.1 ,500/- pin without any ahIuwou:es. 

03 Grant of I raveling aUowances fo r journeys if;required to be undertaken for (lie work 
conhic(Aed with the Scheme will be regulated by the relevant tules In force at thk liisllWte. 

(ii 1 lie nssiçji oneni shall be teiminated without: notice at nny time, If hie/shi I; 1 niiid to be 
i iecjhlçjei it, In I its /1wr wuik or, Is guilty of unbecoming conduct, 

05 if he/she lenves his/ her nssignn ment without pritiiksloii oft he Co-I'm Inch 	ii ivestigalor 
of tue scheme, he/she will not be pa ki any amount due to him/her by time Ii ist lute. 

015 I Ic/She will he imiuler the Rdnhhi%islmnhlve I Tcdioknl conimol of the Co-I',Incip;I Investigator 
of the Scheme.  

07 He/She should devote his/her whole time to the assignment given to him/her, and he/she 
will not be allowed to accept nor hold another appointment during the term of assignment. 

05 lie/She will not be entitled to any other benefits as are applicable to regular ICAR 
employees. 

09 i-he/She shiouk.l give an undng In the attached profoima to t.hi eiect. that ptenf 
rights in respect of the dhscov~ leS  and Inventions that hr/she may make and the technical 
and em)glneering know-how 1-b1 processes that he/she may develop duihmig the course of 
I it/hmr wlu mi mr.mit whth!CAR rlinil vest with the ICAR. 

0'< 
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Ti 

10 ] lie JCAR/ CPCRE will have no respnnsiblity for hls/.her absorption in the md it ute 	aii 
reqular posts, after his/her temilnation Ii urn the ad hoc Scheme. An agreetlwm( to thic effc 
iii the 'escribed Ionn is to be executed by him/her before taking up the asski uncut 

In case SulV 	' 
ttu 	atinve t, inc aunt ((,uu(IltI(uui5 iii udsiquluuleuul lie/cite sItnuIiI 	otiitttuuii' ,1tt91 	tic/her 

( 	itance to the nuidnisigned Immediately and report. It II duly on or belore 26'" I)eceinbcr, 

2001. fniflimq which this offer will istand withdrawn/ cauicefled automatically and no further 
co I esi)oum(Ience In this regard will b. ent; t&iuetl. 	 , 

• 	 •• 	 ' 	' 	1 	. 	f,s.s's 	/ - 	 i 
(Co-Principal hive. tigator) 

Mini Mission I 

•Io 	 . 	 . - 	1 	•. 	 'S 

5 	-'r- - 
_J! _ 

•So.I I'•. 

(npy to: 

01 J he Director, CPCRI, Kasaragod 
02 The Principal Investigator, Mini Mission I, NRC for Orchids, Pakyang-737 106 (Sikkim) 

tei  
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CINIIAL I'LANTA'I'LONI CROPS R I.SlAlCI 1 INSTrF 1FIl 
(/u/iw, (.?()l1?d// ,/,uJ //(I1'/(/I/(/ /(!S(!(I/(/I ) Rl:sNAI(l I 

 
c1 FWl'lq1, IKAI IIKtJC! 11-78 1017, ASSAM 

F.No. I(39)/2001-Ett. 	
: 	

Date: 06 - 12-2001 
M EI\i QIIAND Ul'1 

TIic 	iI11(JersjcJ;1e( is plcd to olfer atehi,)ormy a:it 	cnt of 	"SkIIIcd Labour" UIRIOI' the nd - hoc time bound Schin 	entitled "Tech floIjy MIsslo 	for Integrated tIVIOPiHO: of lioWcIIture In North Eastorti Stnte.s-fncitjjjnj SEkkJ;fl(MINI.. MISSIQN-X)" to 	 4I- 	I 1 
(.')Il the following ternis and conditions;- 

01 The offer is purely on teiipor 	basis foraperjd upi.o 3.1 Mardi, 2002 uioin the date 
of his/her joining the post and ate liable to be tertitinateci on campletiQri of the term of Cngagem 	

n the date, the sanction of the scheme expires, whichever is earlier. 

02 1 I(VShe wiii be paid a fixed IeIiowtiip of RS  
Pill without any Ilowancc; 

03 Craiii.óf traveling allow ices fur jdurnys :11 rqu,lrj tp l?etJi)Uejtaketj fur The work coiinccted w(h te 
Schm will be Icgulated by the relçvnruJes In force at this Jflstitute, • 0 	- 	0 	 - 	

. 

	

N 	 - 	 ., 	 . 	 .. 	

0• 	
. 	: 

(II 1 ho iisslpiinie 	shall be le:rnh:lnlCtI Wh(Iiotjt notice at any tIi, if hie/hi 	Ic found to be i('1illuont lnhs/h@r work ur Is guilty of u:ibecohiinq 
Coti(Jii(:t. 	 . 	., 

05 11 he/ShQ leaVeS hk;/ her 1ssigiiinci it Without PCI iTiiSslu-i of the C-Pg'liu pal Investigator of II ic sCheme, lie/she will not be paid any nlnou,it due to him/her by the lllstitute, 
06 He/She will be under the administrative / Technicai conir 
of hie Scheme, 	

.
lof the Co-Prinripai Investigator . 	 o

0 

07 He/She should devote hislier whole time to the assignnieg 
	iven to him/her, and lie/she will not be aflowed to accept nor hold another appointrnetit during the temn of assigilmert, 

08 I lC/Sh will not be entitled 
to an' oUiei bii1is as ore applicable to 'egular ICAR Ctlll,)JOYCCS 	. 

Oh Ih/;h1 	hc)IIl(.I (JIV(1 1 111 lJii1JItilIdi)q III thU litOu'lu.d IJlHuila to ilpo oih:i,( 	lint paleit 
ItIlik in 1 Cl )cCtnftli 	cft;cnve:k;1i1l liv 	hot: Iii -  lin/lo tony lnilu ;'rJ hI( tociiofr;,l UJliiilc j  kIO.iw'.howf piuci 	unit, 	f:;iy (10v0101) cliuli 	tin 	conl!;( of 

lil:;/lor i 1 Sk1IHnL I IiI; with ii 	ICAftiii \'etwith uid 1CAt, 

• 	-e 

:'- 
0 0 
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.1(1 . 1! ic JCAi/ CPCRI wUl hnvc no rep0ii1hili1y for his/her nbsnrptlon in U ic Ji 	1 	g6lnsi IiIiIJ)(1;,(1rI1ik/ii(lIlr1.I01141110I1 (inlilU 	)cIli;I mllm, APII1U(iI,i(Iit Io . IiiI:tjiftt ii Ii ie '  pi e;cribeci bit n is to be executed by thin/her beloic tkl:ig up the ossli 

S1 . 1 J- - 
	j ii) 	'*I_ 	I 	•, 	I ) occepls 

the ibove terms and condiljons of assignment he/she should communiced his/her 

	

( C('lJ( nce to lie uiidei sftjt ed mi nedlilIy and 	pu: t 'for duly on oj Liclore 2'" Decinber, 
2001 laihog which this offet will stand wahdiawn/ canceHed automatically and no further

11 coiiespondence in this regaid will be entertained 

	

• 	:." 	' 	:: 

• 	..,• '., 	. 	(Co-Pric pal Invetgator) 
Mini Mlsiii I 

iii 	 ,• 	' 

	

i-I'i 	17 	•,'• 

Copy to: 

0.1 The Dircctor, CPCRr, Ksnr'icod 
02 'lie POuCh )il lIuvesti(J;uoi• Mliii MIslon 1, NFC for O!'ciIi(ic 1 ) lkyu:i().737 106 (Sikkhin) 

if 
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I' (irrvnirrtli.I7 	 . 	 'hue: 0361 - 840251 
r1.'l i7J 

CEN'FRAL PJJAN1'AFION CROI'S RESEARC'J I INSIFI flE 
(Ii l(fl I!! Coiiiu ii (J/4f1UI(lIIuI 1?OXJ'(t,( Ii) 

.Jtt(rlrch ( entic, 1ltII1Iufchi-7H1 017, (iivriIin(i, ,\njn 
-i 
cpc'J 

I: Nit) 1 (39)-2001 	 07-02.2002 

QJii - I?i)±Ji 
1 c Under rgned is pieocd to as.qgn I) io temporary posi of SkJUed Labour —ho it ur IotIcwing porc,ns 

rn'udnr ih pect entiiied technology Mission for Integraled dMdon of tiorticulturo in North Easlern Stales 
including Sikklrn (Mini Mission I) at CF'CRi, iestxjrch Centre, Kahikuchi CAI 0 corrsdicJak?d pay of Ps, 

it.runu pu wlIh effecl from lire dales mentioned ogalnI each, on the tri rr nrui r-c) , idIllons sliputated in 
ililsoilice Memorandum of even No. doted 06-12-2001, and accepted by lhem. 

Si.Nc 	Ncrrno 	- 
1) 	 Ivic1. FurkJ All 

L. 	lukuJI1aichyu 	 ____-. 	 - 

rId 	Mu Kan Dos  
(Jh 	Mr i.iijoy (.1) i.)aa 	 ., 
(16 	M  
0/ 	Mu onabar Ci (Dos 

lvii Nicrcjcr ucira v1ui'dhi  

Ili
I 	in' If lic I tuil,.'t_Ii ri 

ii 	i: 	liii uu p 
ii 	f\'lIinuuIu:c:cucrcuii 

It it I i-rn I I Mi 'I H ii 
13 	N'ir itriuciur iirrit;iryi  
I '1 	lvi; I. Nlcii ri All 

Ivif lih'r;ciRuCir, Pius 

L)ate of Jokrkig  
1412.2001  
I t.2c)t?t_(1N) 

/i.j 	200jJFN)  
i': 22001  
1 ii- 2-2001 (IN) 
I 	I 2.2001 (FN) 
1/1.12.2001 (EN) 

I 2-200) (IN) 
H, 77 1 )01  

I 2 70111 (I N) 
i It  12 71 H ii (I N) 

2412-201;1 (IN) 

Their asgnernenI is for a period upto 31 -3-2002 or till he exIDIfy 01 he uDncIIon at the scheme 
whichever is earlier and their services shait be tenninated on that date without further notice 

Co Putt ucipal lrive gaicx (icy 0: 
Ii u. 	inc II','icii uuulcu rr.c),r-url,-.i I t:,y lirur I 

u: 	li; , iiuli , i, , ; 	Hi'Cid, I<titIiui( 
lu' I;, IuuvI':U0 ku, Mini MIii;ru t, NIU 	iir On-I 111 l 	l'ukytiru11 /1/ ifI(, (Il' VIM) ic 	II;c. 1k AuI:u. 	)iiinu'u, ChIld, Ki I: It rç.w I 

UfI H' .iRcwiI cçj 1k iiI:;IRIsIufU C)lIk'r, CI'C(l, iC, Kijt lkuuI ul 

11 
I] 

Poe 

MI • 5/ 	;t-i 
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_______________ 
  

esen:rheHcn'b1ent.Laksl-un I p 	
Swarninathan, VIce-Ctiajrman 

/ - 	 The Uon'ble Shri S 	 , 	
//. v•\ AInistrative Member. 

(1 	rath, learned counsel on be- 

I' 	 • 	

I 

 

Mro  I 	 , 	; 1,itO4-wha1f 
 

Ot Mr.D.c.p,ith,k, lear- - 	• 	, 

'r',Mr.J.b !(oy, lc.uirn.jd 3L .L.CJ.LJ.c. 
oeeca on ieh1f of 11r..C.pLhk, 

" learned Addl.C. S.C. and is all . 
F--- 	. 	, 	- 	wed four weeks time tofi-le reply. 

1 	 Two weeks time Is allowed to the ' 	
" 	-' 	

•'. applicant therefter"fr filing 

__of rejoinder, 
I 	 List the case on 13.1.2004 

InteriM 
'It 	 --- 

orderS shdll T 	
continue until furthor ordors. 

,S, , 	\,It 	. 	
/v; 	I-HAIIIIIAN  

ci 	(A) 	. S 	
' 	 t .. A't 	4--:v Cc,(5: 	C 14t 
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2911,2O04 	Hoird Mr.A.Ahmuj. 3,Mrflgd cours 
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6910 App13C4UtI3 iJ Well an Mr 
Cti6ftudhuri, 1ecnc AdcU1_aG..C. fQ tr, ; 5 
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.. :' 	•rpOnUertt3. 

	

•0 	 S. 	 I 	••. ' 	4 	( 	04/. is admitted, call for thc 
roda.returnab1ewjthIour c k 3  

	

I I 	 the aorvjco oL the app]. 	sha 1 \ 	, 	1 	I 	 • 	. 	 . 	, 

barnintaintd till 7.1.2005. 
List On 7.1.2005 or orders. 

I 	In the Iflante, respondents my 
dimpose of the representationa of he 
,pp1icnta taking a 8ympathotjc vi 
:COnaidering the 	poor ba 

	

-. 	 groundof the app1icntej. 
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(A 	F, 

/ 	To 

/ 	The Director, 

Central Plantation Crops Research 
institute Indian Council of Aicttlt wiil Research, 

K,iaa 	1124, Kerala. 

Sub: - Prayer for Grant of Temporary Status & Regul&isatic*i 1  of. the service of the 

Petitioners and also for payment of Appropriate puy scale of Skilled Labour 

w.e.f. the date of our joining in the said post. 

Sir, 
Most respectfully and humbly we beg to state the Ibliowing few lines for your 

sympathetic and early consideration of our gcnurnC grievances. 

ilitit we tindc.raigiml sire nil local unemployed cducatcd & economically most 

bnckwnid youth. The undersigned Petitioners namely Shri Sonabar Das, Shri Kan Das, 

Shri it in Clmndrst Das, Shri l3ishnu lnrn Mc II ii, Shri Tuk U Baishy's, Shri Tapan 

i3uistiyn and ShrI Rnnjlt ( 1 uutdrsm Dna are Fxl. tsii:t to ,Schctl, tie ( ' n'slc fl11(I Other 

Backward Community and rest ot' the Petitioners belongs to General Caste. 

That the Director, Central Plantation Crops Research (RC) Institute (Indian 

Council of Agricultural Research), Kahikuchi, Guwahati-781017, Assam vide his 

Memorandum No.F No.-1(39)/2001-Esslt dated 27-09-2001 called the Petitioners for 

the interview to the post of Skilled Labour Temporary under the 0111cc of the Co-
Principal Investigator, Mini Nlnnuon- 1, Central Plantation Crops Hcscurch Institute 

(RC), (Indian Council of Agricultural Rcsearch), Kahikuchi, (luwahati-781017, Assam 

Itt the cosisoi it iittcd pay ol 	I 500/-(R I ICCM l-* 1 1i,c 11 I IIIIILJTCt I) (titly 'CE IW)l 1111 snider 

Mini Mission-I. The EmpioyincisI ( )flicer, I ;rriploymcnl I xchangc. Ouwahati-3, 

sponsored our nisincs. Accordingly we appeared in the said interview and we were 

selected and appointed as Skilled Labour by the Respondents vide Office Memorandum 

No.F No.1 (39)/2001-Esstt. Dated 06-12-2001. Now we are still working since 14-12-

2001 vide 0111cc Order F No.1 (39)/2001-Esstt. l)ated 07-02-2001. It is a fact that offer 

of Appointment is made for a period up 10 31 March 2002 from the date of joining of 

the post and liable to terminate on eompktion of the term of cnpap,eiuent or on the date 

of sanction or Scheme expired. But till now our t:iigagemcnt sss•e going oii. Moreover the 

work and naturc of our duty are permanent in nature. We are looking alter 90 (Ninety) 
Bigims of Agricultural land under the Central PI;tntation Crops Reseitieli Inatitute (RC), 

(Indian Council of Agrictiltumal Research), Ki1iikuchi, Guwahati-78 1017, Assam. The 



- 
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said Agricultural Land cultivated Coconut trees, Betal-Nut trees, Cashew trees, Peppers 

and verities of Vegetables etc. The said lod and Vegetables products are use for 
resenreli work :mcl H1140 tbr Rolling It to the i nl people by tim Office Aiitiioi ly. Apart 
from nonnal work of Skilled Labow we are also entrusted to work as day & night watch 

and ward duty at Central Plantation Crops 1csearch Institute (RC), (indian Council of 
Agricultural Rescjsrch) Kahikuchi, (iuwahati78 1017, Assam. 

'Ihat. the Oct of engagement of us made by the Competcnt. Authoiity expires on 
3 18t March 2002. But the Authority without renewing the said ofler ot engagement, 

engaging us continuously without any notice or renewal of our appointment. We are on 

presuming that the Concerned Authority will regularize our, engagement because the 
Authority has not terminated our service on 3 1st  March 2002. As such we have not tried 
any other job. Now we are over aged for Government or Semi-Government and Private 
obs. Moreover we are also deprived from legitimate pay scale of Skilled Labour and 

we are working in a very veiy low pay scale of Rs.1500/-Fiftccn Hundred) only, which 
is contrary to the PaY scala fixed by it e (Jovei iiinent of India for the Skit led I aix ur, 

That in the year 2003 i.e. afict about two yeni s continuous service we have filed 
an Original Application No.236 ol 2003 beibre tI Hon'blc Central Administrative 

l'ribunal, Guwahati l3eneb, Guwahati for regularization our service and also to release 

the regular appropriate pay scale oF Skilled Labour w.e.f. date of joining. The Hon'ble 

Central Administrative Tribunal, Guwahatj flench, Guwahati admitted the said Original 
Application and granted interim stay of not to terminate our service by the Competent 
Authoriy. The case was finally fi sed for lie:iring on 29-09-2004. The Ictit ned counsel 
ftr us seeks to withdraw the said ( )iiginal A pphealion lo.236 of 2' )3 in oi icr to file a 
Representation for regularization of service of the Applicant before the Appropriate 
Awhoiky, A(Oon.Iiuly wo lulv( hktl liii 	lept (UI itnt ion lcI t voli lr liik iti 
11C.0018 ,3111Y steps & actions tbr reg larization and ahsoi ji Ion Of  us in wy ( ) I I ices under 
you in the Group-D posts. 

That we have already served for a considerable long period under this Office 
and are now over aged for any Government, Semi Government and Private jobs. We 
have acquiredra legal right for granting ternporaiy status and regularization of our above 
said posts. We have been, deprivcd from regular service benefits, pay scale, Dearness 

Allowances and even minimum pay scale are not granted to us. Ilie Competent 

Authority have deprived us the niinimum wages for Skilled Labours as fixed by the 
Miflistry of Labonr Government of India. We were selected and appointed by the 
Competent Authority through reitilar inte \iCW and selection proecss. We are being 

1' - 
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local unemployed educated & economically backward youth as such (he Competent 

Authority should engage us in a permanent manner by giving appropriatc pity scale of 
Skilled Labour. There are many (roup-D post are lying vacant under the Competent 
Authority. Recently in the year of,  1999,   2002 and 2003 namely Slil -i I ii unn Das, Shri 
Puma Das ana Shri Upen Ch. Das were retired from their service as Group-F) stafT Shri 
Jainir Au, Shni Pii:ia Rum DaM and I many other permanent ( roup-J ) tnli will also retire 
from serVice in the year 2005 and 2006 respectively, In (lie said Pomiti the tinder signed 
Pe( itioneis can also be absorbed, 

6) 	That we are being poor persons and working under your Department very 
sincerely and without any blemish in our scnce. In future also we assure that we will 
serve this Department with the same sincerity and devotion to our work. 

It is Ihrfoic, respectfully prayed t I tat your hot tour may be l)lCtl5C to take 
Iieccssmy and sympathetic view in this matter for absorption of undersigned Petitioners 
in your l)cpttrtiflen( with ippiopi into pay scale ot' Skilled I .II1R)iII II 	tiX(:d by tli 
( lovOt 'uncut ol' India itud also tIiiiy be plcacd to IN1143 iw tippjop, iH(C (ti ICI wtthhi it 
reasonable time l:)relerahly ,  Within two months from the receive of this Representation 

Tanking you in anticipation. 

Copy for Information and necessary action: 

	

I. 	The Secretary, Government ollndja, 

Ministiy of Agriculture, Krishi Bhawan, New Delhi-I, 

The Director General, 

Indian Council of' Agricullu to 

Research Krishi I3hawan, New Dethi-J, 

'J'hc Director, (.cntral Plantation Corps Research  Institutc, (RU) 
(Indian Council ot'Agnicultt,ut I Rescaicli) Kahn!. I (Clii, 
(1 uwnh it I I -7 10 I 7, 

'i'he Co-Principal Investigator, Mini Mission-I, 

Central Plantatioji Corps Research Institute, (RI'') 

(Indian Council of Agricultural Rcscareli) Kahikuchi, 
(3uwahi(j-78 101 7. 
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CENTRAL ADMlN1STRAT1\"l !.RlI'3L.N/\1, 
;.; GUWAFIAT1 BENCH 

H  
Qriyinai Application No.308 of 2004 

Dt.e ofOrder: This the 22 of Auçjusl: 2005. 
' 	1 

The Hon'ble Justice Shri G. Sivaràjan, Vice-Chairiflall 

LI LI Son ti1.)ar Dfl 
S/o Bipin Chondro Das 
Viii. & P.o.- Azara (Koolporu), 
District- Kamrup. 

•Shri Kan Das..' 
C/o Shri Hiren Des, 
Kahikuchi, P.O.- Azara, 
District- Kamrup (Assain) 
Pin-781017. 

Md. Fond All, 
S/0 Md. Khanlet All, 
Viii.- Lnvcr rv1izr,  p i r, P.O.- Azo ra, 
1)istrici- Kern ru p, Assain, 
Pin-78 Jol 

Shrijiten Chandra Das, 
Viii.- tvlatia, P.O.- Azare, 
I)istrict- Kárnrup, GuWahfit.i-17 

Md. Nizarn All, 
Viii. & P.O.- Azaro, 
l)istrict- Kainrup, Guwalinti-1.7. 

I 

--- 

!) Y 
DisLrk:t- Kniiutip, Guwnlitt.i- 1 7 . 

Shri Urtiji: Saniinili, 
\/iil. & P.O.- Azarn, 

• 	ri1(amp, (.uwaii.iti-17. 

ShriNagendra Medhi, 
Viii. & P.O.- Azara, 

• 	District- Kamrup, Guwahat 1-17. 

Shri Bipil,aruah, 
Viii. & •P.O.'Azara; 1  . 
District-' Koin ni l . Giivh aU- 1 7. 

I 
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Shr 
Viii. & P.O.- 	(Kàlia°r4a), 
District-. Kamrup Guwahati-17. 

Shri Tuku Baishya, 
VIII, & P.O, 	Azro, 
District- K.amrup, GuwahaJ-.l i ' ..., 

U.  

Shri '1'opaii Baishya, 
VIII. & P.O.- Azuru, 
District- Kamrup, Guwahati 17 - 

- 
13..Shri Raujit Ch Das, 

.S/oLa&KeshabCh.DaS,. 	' 
Viii.- Mirzapur(Medliipara), 	\ 
P.O.- Aara, District- Kamrup, 
GuwnkuLi-1'7. 

14. 	ShriBjoyCh.as, 
C/o Chandradhor Dos, 
ViIiag- Mirzapur, P.O.- Azara,:; 

• DistricL Kainrup, Guwahati-1 7. 

15 	Shri Digant1edhi, 
,Vffl & P 0 - Azara (Medhipara), 

4 District- Karn&up,, Guwahaji-17 
4 	 1 

13y Advocate MrA Ahrnod. 
RIP vtrsus-; 

1 	, 	1'lIit 	( Iii ii ig 	)I 	liII Iii, 	i'.)i,i't*is i 	icy 	I Iii' 
S.cro;Uiry to the Giviiicviil, cd 	liidh, 
Ministry ofAçj çicu Itu r-e, New Del ii i. 

The 	irec1or Gelleldi, 
Indian Council of Agricultural Research, 

\.' I 	Krishi Bhawan, New Delhi. \\j I 

Applicants 

The S:egretry, 
Indiati Cquncil of Agricultural Research.. 
Krishi i3hawan, Nw Delhi. 

The 1Di&ector, 
Central Plantation Crop:; Research Institute, 
Iric1kh Council of Ag ricultu rak4iesearch, 
Kasaracjod-671. 12'l, Kerain. 

The Director,. . 
Con It al Plan La tic ,n Crops 1 c'se r Ii Iii 1it ut C, 
(RC);(IndithtC'ótThcil of Agriculti ral Research), 
Kahikuchi,Guwahati-Th1 017. 
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6. 	The Co-Principal Invesugalor, 

Mliii Mission-i, 
/ 	Central Ploñation Crops fleseorcli Iiistit,ut(!, 

(RC) (ludiançoUnCil of Ag rhu1tu rat 

7' 	Research), Kahi.kuchi, 
It " 	 Guwahati-781017. 	 Respondents 

By Advocate Mr B,C PaUicc 

Q_II '1) F. 1 (OIAL), 

SIVARAIAN. I. (V.CId 
'1 

The applicants have [lied this O.A. seeking for direction l. 

the respondents for grant of temporary status and regularizotion of 

their services and also for pnyiiicnt of apprpria1e pay s':al" of skilled 

labourer with effect from th'ir dole of join log hi tIi said pnl. 'tue 

applicants had éarlier ap1.rn;.:hcd Ibis 'li'lliuiial by IiHig  

of 2003, whIch: w1Lr wit hdrnwii by order dat cd 2g.J.2OO4 willi 

ill)(wI.y 	to 	lila 	rapr'iseittnl hm for 	the 	said ptirposr' 	before 	the 

•/ 
ap1)roprl(ILU 	aulbontius. ' ' h 	 I hod 	it 

Aii nexu r(-F). Since uc 	octioli 	was 
2. 

'2004 

),tzo t .411~ olj 

representation in October 

 on the said represen atioii 1,1 1(,  	a pp lira ti Is h 	t\ie Ii b •d 	Iii is O.A. ott 

29.11.2004. 

2. 	£ 	 heard I\'lr I. /11111C(i, 1e;Il1e(1 ((,tIIi!.il tot' liii! nl>I)li;ants 

and Mr B.C. Pathak, learned coun. .1 for We respi )it(lont.5. Mr B.C. 

Pnthtik gubinits that the appih;an is Ii iivo filed iii is () A. '.vitli out çj  lviii g 

breathing time for the respondents to consider tito t"presentation, 

which is received by them. Mr B.C. Pathak, iii Lite al,OVC 

circumstances, notwitiistandiiig the tiling of the writt:cii statement and 

additional affidavfts submits Lii at the re:i)I 1  d en I wi I (1 isln of III 

' 

I 



t)ri.On itt.)I1 (Aimox  

lime. 

3. tvlr A. Ahii 

hint; t1Ic reprsontal.i( 

respondents must bi 

roI)rcnI;nhion wit;rornrncled by tha stand taken in the WrILECI1 

sLatenient 

4 	1 have considered theMrival submissions Since it is 

ac1LulLed t tie represenlyzilJon (Ani 	u re-r) IS.4I)1 ii1d incj 1)( t()rc the  

LCs1)OfldCl1L, it i 	oiiIyip)i un i it 	Iii itn (ttrc('t ion is is ii' d I() th' 
4 

respondents to take a dácision on Lfl',.2 Amiexurc-F rrescn1ntioi.i nfter 

abordincj an 01)1)orltlnityt_o the aphc.iuLs. It 	tihi n r- (ch1i(.I 	Ifla(1C 

I 

th 	for by I;li e a p plican t 	LuCY IOU Id Ii ave 1.0 he h card . I ii the 
L— 	 ... 

circumstc.inces, this O.A. is dkpo'J of by dirccLlii i.hu 'I 

to consider the .represen iation (An nexu re-F) 	u biii itte(! by the 

(tI($t III 'IIIIIII 	tutu 	I 4I'á 	IIj i In ii I liii ' 	rd 'ii 	Iii 	ni 1't II' I till (4 	Wi i.I t 	Iti W 	ii ii d 
.:., 

	

• 	. 

 

I'li ,6N'clttvLt iii. ( u uvi iii it itit 	( ) 	I 'it. 	v liii Iii 	11 	w ' 	I 	I 	Is liii 	1111,11 
1 	 ' 
0 	thete of receipt of this order. 

I 

./ 	
The in lenin order pa;Se(I on 29.11 .2 00 4 wW 	iii I iii tie 11) 

---1Ie in force Liii ordera re passed on the rep .csenlation as dire Led. 

'l'Iio O.A. lu d isp;d of ris nbnve. No order as tei 
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CENTRAL PLANTATION CROPS RESEARCH INSTITUTE 
() 	 (Indian Council of Agricultumi Fcinnrch) 

KASARAGOD - 671 124, KERALA, INDIA 
r 	RI 	 CI)CtI@hubi ,nlcin 

Fx : 91 4994-2432 372 
Phone: 011: (04904) 2fl93, 232804, 232805, 232990 
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F. No.308/2004-Confi. 	 Dated : 19.12.2005 

OFFICE ORDER 

Whereas one Sri. Sonabar Das along with 14 other applicants filed a case vide 
O.A. No.236/2003 in the Hon'ble Central Administrative Tribunal, Guwahati Bench 
(referred to as the 'Tribunal'). However, the said applicants made a prayerbefore the 
said Tribunal to allow them to withdraw the said case so that they may file a 
representation before-the authorities. Accordingly the Tribunal allowed the applicants to 
withdraw the case and the same was dismissed on withdrawal. The said applicants 
filed a representation before the authorities and the said representation was under 
process for consideration. The applicants again filed another case before the Tribunal 
vlde O.A. No.308/2004 without waiting for the outcome of the repre'entation that they 
filed. The matter being subjudiced, the representation so filed could not be considered 
and no order could be passed thereon. The written statements in the case was filed by 
the competent authority. The case In .O.A. No.308/2004 came up for hearing on 
22.8.2005. Alter I eailng boti i the sIdes llic,  Hônil'Ti Ujunal wr; pli ,w.od to clIposn of 
the case with a direction, to the respondent No.4 authority to consider the 
representation 'as in 'Annexure-F' submitted by the applicants and to pass appropriate 
order In accordance with law and relevant. Govt. Order within a period of 4 months from 
the date of the receipt of the said order. 

Whereas the certified copy of the order dated 22.8.2005 was issued by the 
registry of the Tribunal only on 12.9.2005 and the same was received by the authority 
only thereafter. After receipt of the said order through the local office, the competent 
authority (respondent No.4) has considered the said representation. The respondent 
No.4 authority after doing through the said representation has found that the applicants 
have raised the issue that they were selected and engaged at a consolidated pay of 
Rs.1500/- p.m. under Mini Mission-I. It has also been stated that the applicants were 
sponsored by the employment exchange. it has also been stated that as per the terms 
of appointment the á'piii'lcanLs were liable to be terminated on the date of expiry of the 
sanction of the srheme. By the saId representation they have ako raised the Issue that 
their term of appointrnentè-kplreddn '31.12002 whereas they weie still continuing In 
engagement continuously. 'So-there ws Iresumption t,h'at the'Govt. will regularize their 
engagement In service. Mention has also been 'made about the O.A. No.236/2003 
which was ultimately dismIssed on withdrawal for filing a ièprese.ntaUon which is now 

.2/- 
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being considered here1 The contention of the applicants is that they have served for a 
considerable long perIod under the authority and therefore they have acquired a legal 
right for granting temporary status and regularlzatloii in Group D post:. It has also been 
alleged that the applicants have been deprived of regular service benefits, pay scale, 
D.A. and even minimum pay scales are not granted to them. It !s  also alleged that the 
competent authority has: deprived themof minImum wages as: admissible for skilled 
labourers as fixed by the Ministry of Labour 1  Govt. of India. It is also alleged that they 
were selected and appointed by the competent authority through regular interview and 
selection process. They have also alleged that there were vacancies in Group D post as 
some of such Group D employee  retired from service in the year 1999, 2002 and 2003 
and there would be more retirement in the year 2005 and 2006 where the applicants 
could be absorbed. Therefore the applicant through the said representation has prayed 
for absorption, in service with appropriate pay scale of skilled labour as fixed by the 
Govt. of India. 

So far as the nature Of engagement of the applicants are concerned, they were 
engaged as daily rated workers at a monthly consolidated fixed  rate against a particular 
scheme (project) sponsored by the Mihistry of Agriculture, Department of Agriculture 
and Co-Operation with due approval from the competent', authority of Indian Council of 
Agricultural. Research and as per funding pattern and seciflcation. The said scheme 
has been fixed for a:  duration of 5 years with the year of 'starting being 2001-2002 and 
the same being over by the financial y.earending 2005-2006. The sponsorship of the 
said scheme/project Is subject to the fInancIal anctIon which Is made on year to year 
basis by the sponsoring'authority forevery financial year.' The said Mini Mission 
scheme Is a project with the objective to'go for research in the specified area of (1) 
production of neucleus/basls seeds and planting materials i horticultural crops, (2) 
standardization of improved production technologies for horticultural crops and (3) 
technology refinement and imparting of training to extension functionaries. Under the 
said scheme the respondent No.4 authority along with the Scientist In-Charge, Central 
Plantation Crops Reéarch Institute, Kahikuchi, Guwahati is only an implementing 
agency of the said sponsored scheme. Therefore none of the implementing agencies 
are not in any way competent to decide anything regarding continuation of the project 
and the appIicants, in engagement or to regularize their services in the. regular 
establishment as thre is no regular establishment in a project 9f fixed term. The entire 
project, its Implementation and funding is absolutely dependent on the sponsoring 
authorities I.e. the Govt. of India, Ministry of Agriculture, Department of Agriculture and 
Co-operation !  Moreover,, as per settled provisions of law the workers who are engaged 
against the post Or jobs specifically created for such project/scheme may continue with 
the continuation of the project and whãn the of the pioject Is over and the  
project comes to' an end7 then 't:hërvIes, posts created for the said projrct also 
comes to an end. As such a project worker cannot claim regLilarization or Continuation 
In such service/job after the closure of the projd±' 'Fh&con'tiiivailon or closiiie of a 
project is a matter of policy to be decided by the corn ptent authority. The length or 
duration of engagement of any such vorker in such project has no bearing in such 
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situation. In the instant case the sponsorship is being cbntinued by the sponsoring 
authority and the same Is being over by, the financial year ending by 2005-2006 and 
accordingly the applicants.are allowed to continue, in engagement as the life of the 
project Is continuing up to the financIal i year 2005-2006. The Mini Mission project is a 
research scheme earmarked for certain area of operation and such works are not of any 
permanent nniure and specifically stipulated for a defInite period of five years from the 
financial year 2001-2002 to 2005-2006 only. 

The applicants entered Into an agreement with the Implementing agency that 
they have been offered the temporary assIgnment as Skilled labourer under the ad-hoc 
time bound scheme/project and they would not claim for continued employment or 
permanent absorption against any regular. post/appointment in the establishment of the 
institute of the implementing agency during or after the termination of the assignment 
under the scheme/project. The applicants also declared that they were aware that their 
services were purely d.ho..c/temporary and shall ..be terminated on completion of the 
term of engagement or on the date when the sanction of the scheme expires, 
whichever Is earlier. Those agreements were annexed as Annexures in the written 
statements flied in the case. That being the legal position, the applicants are bound by 
the law of contract and by, the said agreement. The law Is also well settled by the 
Hon'ble Supreme Court' that when the sct)eme of th project is specific and ills not of 
permanent nature, the employee cannot ask for regularization in service. It is also held 
that the persons engaged against the post created under:a sponsored scheme cannot 
be regularized In that service. A project Is undertaken with an estimated fund for a 
particular period to do certain things, when the project is completed, funds are utilized 
and It is closed or comes to an end, the employees will have td go with the closure of 
the project. There are catena of decisions in support of such settled provisions of law 
as In "Sandip Kumar Vs State of Uttar Pradesh reported In AIR 1992 SC 713", 
"Jawaharlal Nehru Krishi Vlswa Vidyalaya Vs Bal Kishan Soni - reported in 1997 (5) SCC 
86", "State of Himachel Pradesh VS Ashwini Kumar reported in 1996 (1) SCC 773", 
"Executive Engineer, ZP ENGG. Divn. and Another Vs Digambar Rao & others as 
reported in 2004 (8) SCC 262" etc. This was well highlighted in, the written statements 
(paragraph 12) submitted in the case with copy to the apIicants. Hence, the 
applicants can not be, said to have acquired any legal right for absorption or 
regularization. 'Moreov&, the law is well settled that the creation and abofltion of post 
pertains to the exclusive domain/prerogative of the executIve, the employee cannot 
have anything to say in such matter mostly related to the policy decision of the 
executive concerned with various related matters. Such employee cannot continue in 
service when the posts are abolished. The above noted ratio has been laid down by the 
courts In a pklhori or cicIIon like, K. F ij'nidri V; State or mit ill Ndu :v reortd In AIR 1982 SC 1107", "State of Haryana & Qthers Vs Piaa Singh & Others as reported In AIR 1992 SC 2130" 1  "RajendrVs Statôf Iajasthàn reported In 1999 (2) 
SCC 317"

1 
 "Jayachan M. Sebastian Vs th'birector General & Others - reported in 1997 

(2) LII 677", "P.U. Joshi 8 Others VS Accountant';Gerap Ahmedabad & Others as 
reported in 2003 (2) SCC 632" etc. In a specific and simi'lar' case, as in "Indian Council 



6') v 4 

of Agricultural Research Vs Raja Baiwant Slngh College & Others (Civil Misc. Writ 
Petition No.41675/2001), the. Hon'ble' AiIähabad High Court held that the temporary 
employees have no right to the post, when termination qf service is not punitive, they 
cannot challenge such order of termination. In the lntant case, the workers are 
engaged in a project as per requirement. of the project. They will go with the project 
when it comes to an end and cannot claim reguiarization. 

There is no vacancy of any Group D post available in the establishment of the 
Implementing agency due to abolition of vacancies In the process of Annual Direct 
Recruitment Plan 1999-00 to 2004-05 as per the existing policy of the Government of 
India In downsizing of the establishment. Moreover, there is a ban order of the 
Government of India prohibiting any direct recruitment against any post of Group C and 
D. It is also pertinent to state here that there are specific procedures and recruitment 
rules for selection and appointment of Group D employee and there cannot be any 
selection or appointment dehors any such rules. As such there cannot be any such -
selection, recruitment or regularization of any service in the establishment of the 
implementing agency. 

The implementing agency of the said Mini Mission Project for the reasons as 
stated herein above cannot accede to the demand of the applIcant In so far as the 
questIon of his regularization In service with pay scales etc. is concerned. And 
accordingly 1.1 ie representation flIed by • e appllcantstands disposed of In compliance 
with the order of the Hon'ble Tribuiiai 

........... 
DIRECTOR 

To 	 . 	1. 
Shri Bishnu Ram Medhi 
Skilled Labourer. 
CPCRI Researdh Centre 
Kahikuchi. ... Thru.....CPr. investigator (Minimission) 
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Roster of day and night watch and ward duty at C.P.C.RJ. (RC),Kahikuchi, for the morth of 
August, 2003.

THAINGS Date l 	 TLMINGS   
800 am To 12 OGNoon 12.00 noon To 2 OOpm 	800pm To2 3Oam J.30arn To 8 OOam t,i /4c53e 

& 	 & 

200To6.00pm 	5;OOTo11.00pm 	 ___________ 
-'-3 o 3-8-03 	Fari Au 	 TLIkU Baishya 	Zarnruddin Seikh 	Puna Ram Das 	• /1 7tP1  

__ •- 	 •, • 	 _______ 

I 4803 to 10-8-03 	RanjitDas 	 Kan Das 	 Ram Bahadur 	 ameeswarD i 

	

11-8-03 to 17-8-03 	Bijoy Das 	• 	Bip'ul Barah 	- 	Rameswar Kàivarta - Tikaram Sarnia 

8-3-03 to 24-8-03 	Sonabar Oh. Das 	NagenMedhi 	Debn Oh. Cas 	Biren Ch..Das 

	

.j 25-8-Os o 31-8-03 	Diganta Mec 	Sushil Kalita 	Keso Prasad Sarma 	Shankar Ram 
___ 	 - 	• 	 - 

cd .V 
:T'rcd to the SIC 	 Scientist-iftrc2. 	 Technic Officer(T-5)t2rrn. 

CCRI,K:kiLh 	 ORLKahKuchI 

cjeflt1ct 	
- 

. wahati 7St 1  
- 	kicht LY- 

• 	 (CS4M' 

- 

41 
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Roster of day and night watch and ward duty at C.P.C.-RJ. (RC), Kahikuchi,ror the 
rnonth of September. 2003. - 

TThIING S 	 T1MiNs 
- 	 11pm1o.juam 	1..3(Jaiiçfo8ani To6pni 	 '&STollpm 

Brojen Siarna 	Bishnu R. Medhi likaRam Sharma Gopal Thapa 	- Kama1e'ar 	I 
,Peka 	--H 

iJate 

1 
- 	1-9-03 to 7-9-03 

I - ''-Ji to 14-9-03 	lapan &ishva 	Nizam Au 	R2meswar 	I Zarniruddin Sheik 	Puna Ran Das 
1kaivarta 	I 	 1 1159-O3to:j-9-uj 	JizenChjas 	FaridAli 	&renCh Das 	ShankarRam ad 

22-9-03 to 28-9-03 	Tuku Baishva 	Ranjit Ch. Das 	i Rambahadur 	(Kamaleswar Deka 	Gopa1apa 

9-03to50-03 	Das 	 Bijoy Ch. Das 	Puna Ram Das 	Zamiruddin Sheik 	Shankaram 

-- 	-------- -- ___i•_____ ---____ 

r 
Forwarded 10 the SIC 	 Scienti 	 Technical Offi-er (T-5). Farm for approva' 	 CPCRI. Kahikucj 	 CPCRL Kahilaichj 

r 	 S 

• 	f 	 V 	 - 	 - 	

. 	 • •-- 
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DISTRICT: 

-VAKALATNAMA- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

/ 

OA NC). 	 OF 

SLA 	£ 

-Versus- 

V\&L 	LL 9oLu  

2006 

APPLICANT 5 

PE1ThONER 

Respondent 5 
Opposite party 

Know all men by these presents that above nimed........ . 	 . ?.. 
do hereby nominate, constitute and appoint Shri 
Advocate and such of the under mentioned Advocates as shall accept this 
Vakalalnama to be my/our Inie and lawful Advocates to appeal and act for me/us 
in the matter noted above and in connection therewith and for that purpose to do 
all acts whatsoever in that connection including depositing of drawing money, 
filing in or taking out deeds of composition, etc. for me/us and on my/our behalf 
and I /We agree to ratiIi and confirm all acts so done by the Advocates as 
mine/ours to all intents and purpose. In case of non-payment of the stipulated fee 
in lull, no Advocate will be bound to appear and on my/our behalf 

In witness whereof I/We hereunto set my/our hand this the 3 o+ daY Vxn 
SIOiI 

ADVOCATES 
kRBarooah JMChoudhry 
N.M.Lahiri G.K.Joshi 
A.K.Chaudhuri R.P.Sharma 
S.kLaskar M.ELChoudluy 

fll1umar Sarma S.Jain 
ece 	from U?e  executants and accepted. 

P ~Ivbli9 
docate 

A S.Bbattachaijee 

Adil Ahmed 

P.Sanna 

Sanjoy Mudoi 

A.J.Atia 
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IN I STRATI VE TR I BUNAL 
AHATI BENCH : AT GUWAHATI 	• 

O.A. 	No. 	78 	/ 	2006 

	

V 	
•Shri •Sobar-  Das Others 	.............Applicants 

—Vs- 

Unibn of India and. Others 	........... Repondents 

V 	 . 	 [Written statements filed by the respondent No.3 and 4] 	 V 

The written statements of the repondentNo.3 and 4 are as follows: 

That a copy of the O.A. No.78/2006 (referred to as the "application") has been - 

served in the respondents. The respondents have gone through the same and 

understood the contents thereof. 	 V 

That the statements made in the application,which are not specifically admitted 

are hereby denied by the respondents. 

That before traversing the various paragraphs of the application, the answering 

respondents give a brief background of the facts and circumstances of the case 

as under:  

(a) 	That the answeriiig respondents, Indian Council of Agricultural Research, 

submitted a "Project Proposal", under the name of "Technology Mission for 

Integrated Horticulture Development in North East India-Mini Mission-I- 
. 

Research-This project/ Scheme was a centrally sponsored Scheme of the Govt. 

of India, Ministry of Agriculture, Department of Agriculture and Co-oper'tion. The 

Objectives of the Mini Mission-I project were: . 

(i) 	Production of nucleus/basic seed and planting material of horticultural 

crops. 	 V 	
V 	: 



I 

Standardization of improved production technologies for horticultural 

crops. 

Technology refinement and imparting of training to extension 

- 	 functionaries. 

(b) . That in the project proposal the program Sdhedule was also drawn up and the 

duration of the Scheme/project was for 5 years starting from the'year 2001-02. 

The respondent No.5 was included as one of the implementing authorities 

amongst others for implementation of the project. The sponsoring 

Ministry/Department is the Ministry of Agriculture, Department of Agriculture and 

Co-operation. The Govt. of India, Ministry of Agriculture, Department of 

Agriculture and Co-operation (Horticulture Division) vide their letter No.40-

2/2001-Hort.(iv) dated 10.5.2001 accorded the sanction to the project and the 

ICAR approved the Scheme vide letter F.No.15(27)/99-IA-V dated 1.11.2002 nd 

20.11.2002. This was conveyed by the Office Memo.No.NRCO/MM-l/20O2-03 

dated •12.122002. The Scheme has been accordingly sanctiohed for a period of 

1 year forthe year 2002-03 of the Xth Plan (2002-03) at a total cost of Rs.47.27 

lakhs.  

(c) 

The copiesof the Project documents, IeReF detcd 10.5.2004,0M dated 

12.12.2002 are annexed-as ANNEXURE-Ri R' and 	espectively. 

By the said project proposal and the Office Memo dated 12.12.2002, the other 

terms and conditions incRding the staff (skilled labourers) was laid down There. 

were 15 Nos. of skilled labourers engaged at the rate of Rs.i,500/- per month. 

The applicants' names were spopsored by the Employment . Exchange. The 

applicants have been called for interview along with other candidates sponsored 

by the employment exchange. In the call issued to them it was specifically stated 

that posts of skilled labourers are temporary and having a consohdated pay of 

Rsl 500/- per month. The applicants aepted the terms and conditions 

stipulated in the offer of assignment and reported for duty as skilled labourers. 

Although it was mentioned as skilled labourers, there was nothing specific as to 

any trade in which the labourers were to be skilledi In fact, the applicants were 

ordinary daily labourers Without any training/skill acquired in any discipline to 

define them as skilled labourers under any provisions of any labour law. 

Th 

'S 
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(d) 	That in the offer of appointment Js has beeh clearly indicated, among others 

conditions, that: 

• 	(I) 	The offer is purely on temporary basis for a period upto 31st  March, 

•  2002 from the date of his/her joining the post and are liable to be 

terminated oncompletion of theterrn of engagement or on the date 

the sanction of the scheme expires, whichever is earlier. 

The skilled labourer will be paid a fixed fellowship of Rs.1,500/- per 

month without any allowance. 

The skilled labourer will, be under the administrative/techhical control of 

the Co-Principal Investigator of the scherne'. 

3'. 	The skilled labourer will not be entitled to any other benefits as are 

applicable to regular ICAR employees. 

4. 	The ICAR/CPCRC will have no responsibility for his/her absorption in the 

Institute against regular posts, after his/her termination from the adhoc 

scheme. The applicants acepted the terms and conditions and accordingly 

they were engaged in the time bound scheme/project with effect from the 

dates as indicated in Annexure-C of the application. 

The Copies of the offer of engagement and the acceptance thereof in 

the form of agreement are annexed as the ANNEXURE-R(series). 

(e) 	That accordingly, the applicants were engaged as the project workers against the 

said project for the limited purpose and for the stipulated time' bound scheme the 

same very applicants apprehending termination, approach this ,Hon'ble Tribunal 

by filing' an O.A. No.236/2003. The respondents-filed their written, statements and 

contested the case. The matter was heard by this Hon'ble Tribunal on 29.9.2004 

at length, when the counsel of the applicants made a prayer to allow him' to 

withdraw the application so that the applicant maymake some representation to 

the respondents. This Hon'ble Tribunal was pleased to consider the prayer and 

allowed the application to be withdrawn and accordingly dismissed the 

application. • , 

- The copy of the said order dated 29.9.2004 is annexed 'as ANNEXURE- 
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(f) That the applicants submitted their representation to the concerned authorities 

and the same was routed through various official channels and the same was 

V 
pending consideration and disposal. There be some delay in disposal of the said 

representation for the reasons as sta.td the applicant once again filed another 

application vide O.A. No.308/2004 raising the same issue between the same 

V parties. The said O.A. No.308/2004 was also disposed of with the direction tothe 

respondents to take a decision on the AnnexureF representation after according 

an opportunity to the applicants including giving them a chance of hearing.  The 

said representation was duly considered by the competent authority and rejected 
V 

V 	

V 

the same vide speaking order F.N0V308/2004 Confi. Dated 19.12:2005. This 

• order dated 1912.2002 has been challenged by this instant O.A. Hence the 

• 	present case. 

V 

V 	

The copy of the said speaking order dated 19.122005 is annexed 	V 

V  

V 	

as ANNEXURE-R' 

 That with .regard to the statements made in para 	1 	of the application, the 	V 

answering respndents state that there is no cause of action to justify filing the 

instant application as no accrued right has been violated by any action of the 

answering respondents. 	 V 

V  
That Mth regard to the statements made in para 2 and 3 of the application, the 

• 
.. 	 V 	 - 

answering respondents have no comment to offer. 

 That with 	regard 	to the 	statements 	made 	in 	para 	4.1, 	4.2 	and 	4.3, 	the 

respondents state in view of the facts of the case and the law regulating the 

V  
adhoc temporary time bound posts in a project 	cheme, there is no cause of 

V action •  that 	may 	justify 	any 	right 	for 	conferment 	of 	temporary 	status 	or 

V 

V 

reguIariztion of the applicant in the scheme. 
. 	 . V 	 • 

 That with regard to the statements made in para 4V4 of the application, the 

respondents have no comments to offer. 
• 	

V. 	
1= 

• 	 V. 	 • • 

 That it is also pertinent to state here that the project/scheme, which expired on 

31.3.2006 h-as .again been extended by another year with necessary financial 
 V  

support as provided earlier at the same rate/quantum of finance: The  scheme 

V 	

V 

I 
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'1. 

• 	 5 	 - 

would expire and be closed by 31 .3.2007, if not further extèflded by the  

financing/sponsoring)authority 	 . 	 C.  

That with regard to the statements made in para'4.5 and 4.6 the.respondents 

reaffirm the foregoing statements made in this written statement and say that the 

services of the applicants cannot be regularized nor they could be conferred with 

temporary sta,tus under any provisions of law. The Hon'ble Supreme Court has 

time an ag'ain reaffirm that the employees engaged on temporary, contractual, 

Casual, daily-wage or ad-hoc basis cannOt be absorbed or regularized in.service 

de hors the constitutional scheme The respondents crave the leave of this 

Hon'blë Tribunal to allow them and to rely upon any such LawJaid  down by the  

Hon'bIe Supreme Court and to produce the same at the time of hearing of the 

case. 

That with regard to the statements made in para 4.7ànd 4.8 the repondents 

state that the applicants were given their assignments in the Mini Missipn' projeàt 

at CPCRI Re'search Centre, I<ahikuchi. The duties assigned to thernwere'to 

assist the Research Associates manually, who are conducting research in field 

as well as in the laboratory. As the  stray animals are often destroying, the 

planting of.experimental plots the applicants were also assigned the watch and 

ward duties on rotation basis in the experimental plots which forms part and 

parcel of. their assigned duties under the scheme. The applicants assignment 

were under a consolidated fixed amount and not on a time scale of pay. I' 

reiterate and reassert the foregoing statements mde in ths affidavt and deny 

the correctness of the statements made in this para. The appuicants_ are not 

entitled to any other service benefit other the terms aiid condition thafwere fixed, 

in the dffer of engagement. In this connection an agreementwas entered into 

between the individual applicant and the department by which .the coridition"of 

service iis being regulated along with the terms and conditions laid down in the 

offer of engagement letter and areemént and not by any other service rules or 

'conditions of' service. As stated herein above the project/scheme had, been 

'extended on year to year basis (financial year)'with the required financial support 

y the sponsoring authority /Government The project was to be closed by 31st 

a rch, 2006 - but the same has again'been extended by another year up 
31st 

arch,2007 and the, project will conie'to an end by 31st:March,2007.  ln'vie of 

he factthe other allegations are denied by the respondents'and'same cannot 

ustainin law. - ,• , . •• • . , . 

• 	 . 	 .- 	, 	•• . 	• 	 • 	 . . 	 ,• 

• 	 r. 	 • 	. 	. 	 • ' 	. 

• 	 • 	 * 	. . 	 •, 	 , 	 • 



6' 

'0 
• 	 '•. 	

' •• 

	

11. 	That with regard to the statement 'made in oara 4.9 and 4.10 the  answering 

respOndents state that there is nothing to show as to howthe respondents have 

meted out discriminatory treatment against the appiicants. The respondents 

• 	 '( ) eiterate the.foregoing statements made in this written statements and say that 

• 	/ the applicants have no legal or any dther right to claim equal 'pay for equal work 

/ doctrine. The respondents state'that the'case referred to by the applicants are 

• 	f 	different cases under different facts and circumstances. Those cases relates to 
• 	 -. L 	casual/daily laboLirers where as the applicants are labourers engaged against..a 

• 

	

	
- time bound project with the condition/agreement that they may be terminated 

from enagement on certain fulfillment of condition or they may be terminated 

	

- 	with the closure of the 'project which ever is earlier. In this connection, the law is 

	

• 	well settled in a, plethora of decisions rendered by the Hon'ble Supreme Court. 

The Hon'ble Court has held that when  the scheme of the project is specific and it 

is not of permanent nature, the empIoee cannot ask for regularization in' service. 

It is also held that the persons engaged against the' post create'd under a 

sponsored scheme cannot be regularized in that service. These cases are 

reported 'in AIR 1992 SC 713 (Sandip Kumar —vs- State of Uttar Pradesh) and 

• . (1997)5.5CC 86 (Jawaharlat Nehru Krishi Viswa Vidyalaya —vs- Bal kishanSoni). 

In. similar situation, this Hon'ble Tribuanl in O.A. No.298/2002, O.A. 

Noi 591/1 998 (Ernakulam Bench), Industrial Tribunal in C.R. No.91/1999 have 

held,that employee's engaged in'project/scheme ae not entitled to règularization 

in service. Hehce,' contention of the applicants cannot slustain in law and'the 

cases ,eferred to have no application in the instant case. Therefore the 

application is liable to be dismissed: The :sPoh1ts  also respectfully submit' 

that the vàrib'us decision of the "Hon'ble Supreme Court referred to 'b9 the 

applicant has noapplication in' this instant case•as the law has updergone 

manifold 'changes. In view of the above settled position of.the law,the applicants 

are not entitled to 'any relief whatsoever as prayed for. In this regard to support. 

their contentions / statements the respondents put their reliance, in the recent 

ecision in''TheSecretary, State of Karnataka and Others —vs-,Uma,Devi and 

• .fli/thers,' reported in (2006)4 SCC 1', "SM: Nilajkar —vs-Telecom. District. 

anagar (2003)4 SCC 27 and (2006)4 SCC 132 Avas Vikar Sansthan and 

1(1 Anothers—vs- Avas Vikar Sansthan Engineers Association and Others 

• 	12: , 	That with'regard to the statements rn.de in para 4.11, 4.12, 4.13,4.14, 4.15 and 

4.16, the answering respondents state that the averments are not correct' and as 

stated abOve, the applicants have not acquired any right to claim regularization in 

any post in Group D. There are separate Recruitment Rules and Scheme for 

	

• 	 .' 	) 	' 	 • 	 - 	I 	

., 	 ) 	 • 	 '.' 	, 	- 

• 	 ' 	 ' 	 ' 	 • 	 ' 	 ' 	 ' 	 ' 	 ' 	 ', 	 ' 	 ' 	 • 	 ' 	 , 	 • 	
, 	 : 	 • 	 , 	 . 	 •.. 
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appointment/regularization in Group D post and these are not applicable to the 

applicants as stated hereinabove. The respondents have not done anything as 

• 	 illegal, malafide or in violation of any fundamental rights of the applicants or 
• • 	 anyting done arbitrarily as alleged by the applicants. In this conrctio, I say 

that the application has been filed by mis-conception of the provisions of law and 

the ser\/iëe conditions by which the applicants are regulated. There is absolutely 

no regally valid reason for filing this application and therefore the same is liable to 

be dismissed with costs. . . 

Thatwith regard to the statement made in para 5.1 to 5:10 showing the grounds 

the respondents state that the grounds shown by the applicants are not at all 

• tenable in law and thereforethe aplication is liable to be dismissed with cost as 

devoid of any merit. The respondents have no-.comménf to offer with regard to 

the statements made in para 6 But the respondents state that the applicants 

have suppressed the facts that they approached this Hon ble Tribunal by filing 

The O.A.. No.236/2003 and 308/04, which was dismissed ! disposed of on 

withdrawal and directing the respondents to consider the representation This 

does not mean that the applicant did not file any applicationpreviously.-This.-

application is liable to be dismissed on this count alone-for suppression of 

material facts and for making a deliberate false statement on declaration. 

That with regard to the statement made in pára 8:1 to .8.4 and .9.1, the 

respondents state that under the facts and circumstances of the case provisions 

of law as discussed above, the applicants are not entitled to any relief 

whatsoever as prayed for and the application is liable to be dismissed with cost 

aS devoid of any merit. Therefore the interim order dated 31 .3.2006 in liable to be 

vacated and the application are dismissed; 

In the premisesaforesaid it istherefore respectfully 

prayed that.this Hon'ble Tribunal wOuld be pleased 

- 	• to hear the partie,s, peruse the  records and after 

• 	• 	 hearing the' parties and perusing the records would 
• 	.. 	• 	also be pleased to dismiss the application with cost. - 

	

• 	 • 	 ' 	 • 
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VERIFICATION 

I, 	 at pr sent 

as CP 	 . 	 the 

Office of the .. 	 ........... . who 

is taking steps in the case and being competent and duly authorized, do hereby 
1t1 

solemnly affirm an&state that the statements made in para ...... .... are true to my 

knowledge and. belief, those made in para ....... 3 being matterS  of 

records, are true to my information derived therefrom and the rest are my humbl 

submission before this.Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this verification on this th day of 20at Guwahati 

L .  
C4k.t4Y) 

p4!rinc pa1 inetgMor 
C P C It I KbikubI 

DEPONENT 



61) 
M)- 2- 	 ANNEXURE: 1  - 

- 

01.Name of the Scheme: 
Central Sector Scheme of Technology Mission for integrated 

development of horticulture in North Eastern States including Sikkim. 

Sponsoring Ministry/Department: 
The Ministry of Agriculture, :Départment of Agriculture and Co 

Operation. Sanctioned conveyed by the Govt. of India, Ministry of Agriculture, 
Department of Agriculture & Co-operation (Hort.Divn.) every year with the 
approval of Competent Authority of the ICAR. 

Duration of Scheme: 
5 years, Year of Start = 2001-02. 

Implementing Centre: 
Assam Agril.University & its Regional Station. 
ICAR Res.Complex for NEH Region, Barapani and its Regional 
Station. 
CPCRI, Research Centre, Kahikuchi. 
CPRI, Regional Station, Shillong. 
National Research Centre for Orchids, Sikkim. 

C'01P3.  



INDIAN COUNCIL OF AGRICULTURAL RESEARCH. 

TECHNOLOGY MISSION FOR INTEGRATED 
HORTICULTURE DEVELOPMENT IN NORTH EAST INDIA 

MINI MISSION I - RESEARCH 

PROJECT PROPOSAL 

Sponsoring Ministry/Department 

The Ministry of Agriculture, Department of Agriculture and Cooperation 

Whether Central Scheme or Centrally Sponsored? In case of new CSS or 
CSS with changed parameters, funding pattern etc. Whether approval of 
full Planning Commission has been obtained. : 

It is centrally sponsored scheme. Approval of the EFC and Planning obtained. 

Whether there are schemes with overlapping objectives and coverage in 
other Ministries and states? If so, the details of such schemes and the 
scope for integration? 	 . 	. 

There is no overlapping of objectives of other Ministries/States. 

New Proposal/Modified/Revised Cost Estimate 

A New proposal 
Financial Outlay: Rs. 250.00,1akhs for FY 2001-2002 

Reasons and justifications for proposals indicating historical background, 
circumstances in which the need have arisen, whether other alternatives 
have been considered and what detailed studies have been made in 
regard to the proposal for establishing its need, its economics and other 
relevant aspect.  

I. 
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PROFILE OF THE REGION 
••'•H;- 	 • "' 

The North Eastern (NE) region of India comprising of ,  the states of Arunachal 
Pradesh, Manipur, Meghalaya, Mizorani, Nagaland, Sikkim and Tripura lies between 
21.50 N to 29.5 0  N latitude and 85.5q E to 97.5 0  Iongitude. It has a total geographical 
area of 18.4 million hectares and a population of 9.5 million.fThe region falls under 
high rainfall zone and climate ranges:.from. subtropical to: alpine. The region is 
characterized by difficult terrain, wide variatjons in slopes, and ;altitude, land tenure 
systems and cultivation practices. The transport and . communication system is 
poorly developed. As a result majority of the areas in the. region still remain 
fiaccessjbfe. The : infrastructure facilities :' like supply Yand input, marketing, 

• nstjtutjonaJ credit and extension services are still inadequate. ' Majority of the 
?opulation is dependent on agriculture,, horticulture and allied land based activities. 

The agricultural production system in the region is mostly rainfed, mono-cropped and 
subsistence level. Slash and burn agriculture is still. predominantly practiced in 

imost all the states, except Sikkim on steep slopes with reduced fallow cycle of 2 to 
years as against 10-15 years in the past. The region, once richly endowed with 

ixuriant forest growth and rich crop genetic diversity, is denuded due to human 
terference and adoption of unscientific land use system. With rapid increase in 

.Jman and bovine population and the rising demand of food, fuel, fodder,, fibre, 
.iber needs of industries and other development activities have forced the farmers 
exploit the forest land and water resources at sub-optimal level in complete 

fiance of its inherent potential. This has resulted in progressive decrease in forest 
cover, resulting in the loss of bio-diversity, serious soil erosion problems leading to 
depletion of plant nutrients, gradual degradation and decline in land productivity and 
itc carrying capacity, silting of major river basins causing recurrent floods in plains, 
drying up of perennial streams as well as ecological imbalance. '-Gradual 
degradation of these production resources has become a problem of major concern 
and calls for location specific measures to conserve, utilize and manage these 
resources for optimizing production on sustained, basis without adversely imparting 
its quality. 	 . 	 .. . 

Some of the special characteristics of the mountain and hill areas such as 
inaccessibility, fragility, and marginality restrict the scope and prospect of 
intensification whereas characteristics like, diversity and 'Niche' offer considerable 
opportunities for resource base intensification with conservation. 

In October. 1973, the potentials as well as long-felt need for research and 
development of agriculture in the North—Eastern Hill Region were highlighted. The 
ICAR Research Complex for NEH Region, Shillong was established in January 
1975. Soon after, Dr. M. S. Swaminathan the then Director-General ICAR, New 
Delhi visited the region to assess and specify the agricultural research and training 
needs of the region. The Assam Agricultural University, Jorhat, was identified to train 
students from NEH region as well as to bear administrative responsibility to establish 
a Research Centre in Karbi-Anglong (former North Cachar and Mikir hills) district of 
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Assam. Dr. Swarninathan also indicated the research priorities and strategy for 
different areas of the North Eastern Hill Region, which he summarized into three 
major groups as given overleaf. .  

............... 	. 	 .. 	. 	•.••-) 

• 	Development of alternative farming syst?mS to replace the, practice of 
Jhuming (Shifting..CUltiVatiOfl).. '. .'::'i.  

• 	Making Up the gap. in the food needs of different States/UT'S by introducing 
improved and adaptable varieties of crops; efticient,managemeflt of soil, water 
and pests: and increasing the animal production by adopting scientific system; 

and''. 	''' 	.•r1. . .'•-'1'. 	.. 	
. 	

.5- 

• . increasing the rural income and employment through developing high—value 
low-volume produce/PrOduCtS,:Which. can be,.spld. at a competitive:,adVafltage 

outside the region 	 l 	ijiti.i.. 1 to€ 	)  

' 	 ': 	
" 	.........5,S'.' ....... 	 ,'. 

STATUS OF. HORTICULTURAL RESEARcH .IN..TH,E. REGION 	........... 
....... 	fC 	o rni 	' 	...... 	. H, 

Research Infrastructure 
 

. 5, 	 - 	
. 	 ..... 	 . 	

. 

The ICAR is carrying out horticulture research in.the region through NEH Research 
Complex, Barapani (Meghalaya)' National Research Centre for Orchids, Gangtok 
(Sikkim); Central Potato Research .Station, Upper t Shillong (Assam); Central 
Plantation Crops Research -Institute '; Regional 'Station,' Kahikuchi (Assam).' .ln 
addition, Assam Agricultui?l iUniversity,'Jorhat . ; and' its research stations are 
contributing to'hbrticultUre research :',and' development in Assam. Further, 11 
research centres of All India Coordinated Research Projects on Vegetables, Potato, 
Tuber Crops,. Palms and Betelvine :'located at MU, Jorhat, .Tinsukia and Kahikuchi 
are conducting multilocational' trials 'for identifying promising cultivars for the region. 
Twelve Krishi Vigyan.Kendras (KVKs) in.the..regiOfl and one Trainers Training Centre 
(TTC) in Meghalaya are;providing researchback-up.support towards popularization 

of improved technologY ,. and,. development,)': ofi. skilled, manpower :forVariOUS 

horticultural programmes. 	 . . 	. 

Progress of Research :.  

Concerted research efforts have been made to identify a large number of improved 
varieties and production technologies of fruits'vegetable and tuber cçops including 
potato, and plantation crops suitable9r,fl9 10fl,, 	..., .. 	. 	

S. 	
'. 

.1 

Fruit Crops: 'Based on 'survey' conducted in Maghalaya, Arunachal Pradesh, 

Mizoram +  Sikkim and Assam. to ascertain the status of" orange orchards.' a large 
number of endemic citrus species were collected' and analyzed for physio-chemiCal 
characteristics. Manurial schedule was standardized. Turmeric and ginger are high 
remunerative crops in orange orchards.' Penetration of taproots was found to be in 
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the, range of 65-95 cm with the .spread of. lateral roots beyond the rpain root being 55-, 
215 cm on the root system of orange orchards. Lucknow49 and Allahabad Safeda 
were the suitable varieties of'Guava..for,rnid,hifl situation.'. Agro-technicues for.high,,, 

.density planting and fertUizer schedule forguava were standardized. Florodasun. 
• and Shan-e-Punjab were most suitable peach varieties for mid hills of . MeghaJaya.1 
Tongue grafting in December and softwood grafting in August"were the best 
pr9pagatlon methods of peach, 

,, 4 

Vegetable and Tuber Crops Tomato varieties namely, BT 2, Arka Alok, Arka 
Abha, Floradade and LE 19 were identified as high yielding cultivars Among the 

• hybrids, the promising ones are Arka Vardhan,'CTH'708,' HOE"303and.BSS. 39. 
Three pureline selections of french bean from the lOcal gerrnplasm were,identified for 
multiplication. In brinjal, Pant Samrat and Arka Shirish and hybrid HOE 414 were the' 
promising cultivars. Among tuber crops, C 7 and TVM 293 in Colocasia and S 162, 
X 69 and S 30 in sweet potato have been identified.high yielding, and .mostsuitable, 
varieties for the region 	 I 	 c1 i 	 4 	 , I i 	p I. 

Potato Potato is an important vegetable crop of the region ' The CPRI Station in: 
Meghalaya has developed a number of improved,' varieties' and• appropriate 
management practices. "Th,e.productivity"isfairly high' particular!y"in Tripura (17.1 
tlha) and the state. has achieved'distinction in. producing TPS'on'commercial scale; 
Kufri Khasi Garo and Kufri Jyoti have 'been ' recommended for main and autumn' 
season crops for the region. Among the recently, developed 'cultivars,, Kufri Megha 
and Kufri Giriraj, resistant to late blight, are widely under cultivation A number of 
improved cultural practices have also been developed for the region 

-, ' 	. 	. 	,, 	.: 	 .• 	' 	I 

Plantation Crops:' Coconut, arecanut, 'black 'pepper," ginger,  turmeric",. large' 
cinnamon, nutmeg have great potentiaL in the region. Research work has been 
undertaken by. CPCRI Regional Station, .Kahikuchi.for:deveIopment of improved, 
cultivars of different plantation crops. A profitable coconut-arecanut.'•based.cropping 
system involving spices and fruit crops.has beepdeyelopedfor,theregion.. 1 . •''. 

:1.'. ........ .-•. 	 .,•'.. 	f ,................. 

Biotechnology: , Protocols have been standardized for rapid plant production from 
ovules of different citrus species.'. Protocols .'• have been , developed . for. micro 
propagation of different citrus species used as rootstock for..C. reticulata as well.as 
Khasi mandarin. ' Successful and .cheap .acclirnatization methods, have, ben ;  
developed for acclimatizing micro propagated citrus plantlets 

A brief analysis of strength' and weakness of the region..has been brought out as 
below: 	. 	.' 	• 	. 	.' 	•.. 	• 	.:. ' 	.. '• 	...•. 	. 	. 

STRENGTH  

• Region highly suitable for cultivatiQn of large .nurnber.of horticultural crop.s due to 
rich soil and agro-climatic conditions' 	- 	.. ....... 	. . 	. ' 
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• Availability of wide genetic resource base and varyilig production systems in the 
- 	 . 	 .. . 	 , S 	 •' 	 .• 	 '. 	 •. 	 - 	

-•. 	 i. 	.' 	 ., 	 . 

region 	 . 	' 	 '•'' 
• Reasonable R&D InfrastrUCtUr? for technologY generation and transfer 

WEAKNESS 	
-s.: , . 	'.,--•'! 	 .":- ,' 	. 	

, 	''' 	. 2 

. 	
'.'::' 	 .-' 	

-, 	 ''.:' 	 '.• 	
,'' 	 .. 	 .• 	 . 	 , 

• Limited availability of location-specific improved cultivarS of horticultural crops for 

the region 
 

• Low levels of productivitY of horticultural crops 
• 	

lity seed and planting material Limited availabilitY of qua  
• Limited awareness towards improved production practices, and 
• Non availability of trained manpower 

1 1JUSTIFICATIONS FOR MINI MISSION I - RESEARCH 

On the basis of research findings, it is visualized that,the NE region is agricuIturallY 
highly potential and could be self sufficient if improved technology of horticultural 
production is implemented. Unsustainable., levels of' low productivity despite high, 
potential, lack of quality seed and good planting material, inadequate on farm 
storage and post harvest management coupled with poor marketing structure and 

of: the major striking featurS for' poor' horticulture 
organization are . some  
development in the region;. In. order to provide..reSearct?. back-Up support on focal 
issues, carrying out of farm research, strengthening of. existing programmes 
ensuring supply of improved varieties and quality seed and planting material would 
go a long way in the overall development Of; hojti,çItUçe .iri the region.. 	v H 

A number of improved varieties of different' horticultural crops have though been 
identified suitable for differentlocations in the region, ,but matching seed, production' 

and distribution programme " has been' lacking ' to provide possible impact of 
technology development. Fruit crops like Litchi in Tnipura, Kiwi and Avocado in 
Sikkim, Guava and Low Chilling Peaches in MeghalaYa have shown good progress 

and need research supportfor'further refinement and their'adOptlOfl for commercial 
scale cultivation. "The reséarch institutions have, worked out fertilizer schedules for 
various crops 'and chemical' control 'measure& for ,  different pests and diseases. 
However, horticulture being"homeStead' and practiced by resourCe 'poor farmers, 
such recommendations largely remain non-adapted. Besides, a number of serious 
diseases and pests threatening, cultivation of major horticultural crops need to be 
appropriately addressed through jpM.technolOgy. Some of the spice crops like black 

tential and deserve priority research attentiOfl 
pepper and cinnamon have good po  

In case of vegetable crops, improvement is possible much faster. The vegetable 
cultivation on the intensive scale in NowgaOfl district of Assam, growing of climbing 
beans in mixed stand with maize in hills, raising good quality seeds of radish and 
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H 

• .iliflower 	locally 	are 	some 	of the 	examples"• where 	'lndigenoüs .T 
hnoIogies/KnowIedge (IlK) need to be studied for acquiring the skill for better 

•:etabIe cultivation in the hills. In the.plains, new improved varieties and hybrids 
uld cover larger areas.' Hybrid research and hybrid seed production technology 
uld receive greater attention 

•üi)iq !o r'oii . 	 ' 
:ase of potato, improved ' variet ies(shorterdurationandbljght ; resistaflt) are •Jed. TPS technology needs to' frontline 
onstrations." Potato is harvested during 'June-July"in thehiIls'ofMeghaIaya 

T'reas in plains, it is harvested in winter months (DecJan.). l .0  price 'trnds in' 
utta market clearly show that although . maximum arrival . takes place in 

• amber-December, maximum price is realized during the'periodofJune'0 
amber. But the advantage of off-season harvest need to be exploited to the 
mum and potato cultivation should be encouraged in mid high hills of NE region. 

a is a wide range of variations due to. topographic and agro-climatic situations in 
• gion. Component research in crop production and protection technologies has 

.rated considerable information for. further exploitation. Locations specific 
• ologies generated so far have limited applicability. There is a need, to refine 

• location-specific technologies throuqh on-farm trials. Orrinir frminri onA IDIA 
• ulogy nave oetter relevance to tribal farmers and need greater research focus. 

., 
 

Y. 	a,';; ;;i •' 
lechnology Mission for Integrated. Development of Horticulture in NE Region 
ing Sikkim will be able to provide much-needed focal thrust to the requirements 

3 region. The Mini Mission I will deal' with research for improving productivity of 
• •uitural crops. The ICAR will act as the nodal agency. The Mini Mission I will 
• on stepping up of research efforts on horticultural crops'forlocatjon-specific • 

al development, standardization of production and protection technologies, 
ction and supply of breeder , seed and nucIeus' planting material and 

:rizatiofl of improved technologies through on-farm trials.and imparting training 
ansion functionaries. 	• 	: 	• • • . . : 	. :' ' ; ° 	', 

'jectives of Mini Mission I 	 ' 

Production of nucleus/basic seed and planting material of horticultural crops. 
Standardization of improved production technologies for horticultural crops. 
Technology refinement and imparting of training to extension functionaries. 

• 	
:r'. 	 • 	 ' 	 • 	 .•• 	 • 	 ' 
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Strategies  

	

,..; 	 . 	

. 

• 	Emphasis on productivity.increasethhbou9h 
material of improved varieties and hybrids 

• 	Standardization of production techniques for increased production. 
Application of eco-friendlY production technology1 namely, organic farming, 
1PM for plant protections water management including drip etc. 

• 	On-farm testing of improved technologies and imparting of training to 
extension functionaries 

	

• 	 , 	, 	 4. 	•' . 	 S 	 . 	
, 	 S 	 S 	S 

. 	 ........... 	

55 •• •. 	 S 

Programme Schedule,,, 	 4, 

.5, 	.1 	. 	.... 	 • 	. 	
5 	 5, 	 - 

Research activities,targets and schedule: of work for, each participating. 
research institution have been drawn out threadbare in consultation with 
participating institutions. A consolidated statement.:of research activities and 
targets for different institutions is enclosed 

- 	 • 	
. 	"' 	

•.. 	e,r 	 ........ . 
	.......... S  

's'- 	4,'., .........'. 	 •.'.', 

Ninth Plan Outlay 
 

, 	
... 	4..... 	 . 	S.-,  

	

S . 	 t_l 	
' 	 • 	., 	

55' 	 .• 	•:. 

	

Rs. 250.00 Lakhs for FY 200.1-2002 in the Ninth Plan 	'• 	

5 	
5 

	

- 	 S. 	 - 	 .5 

Details of component-wise break-up of outlay' for.e.ach' . ot'the cooperating.. 

	

centers have been worked out and enclosed 	" 

	

S 	 •' 	".;.::': 	 ' 	
.::•,' 	 ''- 	 ... 	

. 4: 	 5' 	 . ... 

10 Participating lnstitutibfls • 

- 	_._!_. .i. 	I 	 .Irht ,:. 	 .. 	 •. 	 'H 	.' 	'• 	
S  ..... 

Assam /.\grlGuRuIdI 

• ' 	Regional Station (HRS),'KahikUChi 
 

• 	Regional Station (RARS), Shillongani 
 

• 	Regional Station (CRS), Tinsukia 
• 	. Regional Station (BNCA) I  Chariali 	

S 

ICAR NEt-I Research Complex, Barapani. Meghalaya 
S • , 	' Regional Centre, iSikkim t. 	S 	 '' •' 	 . 	 . 	

S 

• 	Regional Centre, Arunachal Pradesh 	
4 

Regional Centre; Tripura 	" 	'• .. ;.' .5., S.IS• 

National Research Centre for Orchids, Pakyong, Sikkim'5 " 
Central Potato Research Institute Research Station, Shillong, Assam 
Central Plantation Crops Research Institute Regional Centre, Kahikuchi 

7. 

I 

• 

I 

7. 

7 



It'..  

11. Program Managernent. 	 . 

• 	Program Leader  
Dr. G. L. Kaul, Vice Chancelior,Assam Agricultural University,Jorhat 
Assam 	•'. 	 .: 	 Jpi " 	•Y 	mi 	 - 

• 	Principal lnvestigator..? 	43(1.1)R fli'4 • '!OJ..) 

Dr. R. C.. Upadhaya, Director, National Research Centre. for Orchids, 
Pakyong-737 106, Sikkim 	SttJ/¼ i 	 V i..)iicM) 

	

1 j'io 	e9 AJ1 • 	Co-Pnncipal Investigators , 	. 	
,..  • 	• 	Dr. N. Mohan, Principal,.Scjentist .(Hott),s1Assam.Agrjculturaj 

University Regional Station (HRS), Kahikuchi, ss.an1.. 
• . . Dr. D. S. Yadav,. Head and PriflcipalScjentist (Hort.),: Department 

of Horticulture,...ICAR NEll Research complex, , Urniarn-793 . 103,. 
Meghalaya 

• 	Dr. D. Barnian, Sr. Scientist, National Research Centre for 
Orchids, Pakyong-737 106, Sikkim. 

• 	Dr. Kamla Singh, I/C CPRI Regional Station, ShiIIong-793 009, 
Meghalaya. 

Dr. A. K. Ray, I/C CPCRI Regional Centre, Kahikuchj-781 017 
(Gawahati), Assam. 	...:. 	 •: 

11. Review Monitoring and Evaluation Committee 	. 

1. Central Steering Committee 

Secretary, Agriculture & Cooperation, Govt. of India 	Chairman Secretary, Ministry of Commerce . .............................M ember  Secretary, DARE & DG (ICAR) . H 	 Member 
Secretary, Ministry of Food Processing Industries . 	. Member 
Secretary, Department of Food Processing Industries 	Member Dy. Director General (Hort.), (CAR 	 . 	Member 
Special Secrtary/Addl. Secy., Horticulture, Deptt. 
Of Agriculture & Cooperation 	. 	 • 	Member 
Principal Advisor, Planning Commission 	. 	•Member Financial Advisor, DAC 	t 	 Member 	• 
Chairman, Khadi & Village Industries Commission 	. Member Chief Secretai-y/Apc of concerned States 	 • Member. 
Managing Director, Small Farmers Agri Business 

• Consortium 	
. Member 

Horticulture Commissioner, DAC 	 Member Secretary 

11 

8 



2. Steering Committee for Mini Mission-I Research 

Secretary, DARE & DG, ICAR ; Chairman 
Deputy Director General (Hort.), ICAR 	.. Member.:. 
Horticulture Commissioner, DAC Member.  
Managing Director, Small Farmers Agri BUSIneSS. 
Consortium Member .  
Vice Chancellors of Concerned Agri. Universities .'. Member 
Director, ICAR Res. Complex for NEH Region Member 
Director, NRC for Orchids, Sikkim 	J Member 
Agriculture Production Commsionners 	(1 1 

of concerned States. 	, 	 V.Member 
Assistant Director General (Plantation Crops) Member Secretary 

• 	. 	 •,: 	
:: 	 ••::. 	

• 	-.: 	 •. 

•' 	I I,.:: 

:. 	•,) 	. 	 . 

• 	" 

l $ 

•;( 	
, i 	....).. 

-I 	
•. 	• 	I 	. 

'If 	 .. 	. 	
. 	...• •. . 	 S . 	 •• 

- .' 	 S 	 • 

• 

1 	..-': 	. 

.. 	
( S ; 	. 	

. 	 : 	. 	- 	• 	• ;. 	................ 

• 	 S 	.• 	 • 	. 	 I'S.. ,  . 	., 	 S  
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National Research Centre for Orchids' 	.. 
(Indian Council of Agricultural Research) 

	

Pakyong-737 106, Sikkim 	 1 . 

	

............................................ 	. 

No NRCO/MM 112002 03/ 	 II 	
' 	/ 12 12 2002 

7. 	

..

: 	 .• 	 . 	 . 	 .. . 	 .. 	 .. 	 . 	

.. 

OFFICE MEMORANDUM';.ft' 
..... 	 :.:' 	.'/ 	 . 	. 

Subject: 	Central Sector Scheme of Technology Mission for Integrated 
Development of Horticulture in North-Eastern States including 	' 
Sikkim-lmplementation of the Scheme during 2002-2003 
Administrative Approval thereof..' ...:' 	. ....... 

I ' 

In pursuaflce of the Sanctiofl conveyed by the Govt. of India, Ministry of 
Agriculture, Department of Agriculture and Cooperation (Horticulture Division) vide 
their letter No.40-2/2001 11-Iort.(iv) dated the 10th  May,2001, approval of the competent 
Authority of the council -vide letter F. No. 15(27)199.-IA-V dated 1.11.2002 and 
20. 11.2002 is hereby conveyed for implementation of the Central Sector'Scheme of 
Technology Mission for Integrated Development of Horticulture in North- Eastern States 
including Sikkim (Mini Mission-i) for a period of one year during the year 2002-03 of 
Xth Plan (2002-03) at a.total outlay of Rs.47.27lakhs (Rupees Forty seven lakhs and 
twenty seven thousands only) at Central 1antation Crop1earch Institute Regional 
Centre, Kahikuchi out of which revalidation and sanction of Rs. 3 l.222841akhs (Rs. 
Thirty one lakhs and twenty two thousands two hundred eighty f&iióiily) for the,yar 
2902-03 as per details given below. The funds allocated to each Centre for different 
activities are given in the enclosed Statements: The revalidation of amount item wise 
included in financial statement and superceded alithe list approved last year.. 

Sl 
No 

NAI\'IE OF THE PART1CIPAT1NQ .. 
INSTITU'lEICENTRES 	7 

. 	 FUNDS ALLOCATED 
Amount for Amount Total 

.... .......... 	')!. 	 ..: 2002-03 rcvadatcd  
5. Central Plantation Crops Research Institute 	.,.,16.0716 31.22284 47.27 

Regional Centre, Kahikuchi 	
. 	 . 	 . . 	 . 

A copy of the approved document of Mini-Mission —I-Research (2002-03) giving 
full details of the different activities of the concerned centre is also annexed for reference 
and record. The Technical Programme is to be carried out by the different centers strictly 
as per approved programme as contained in the document including staff strength and 

Certified 	e f -Uc. 

Aelvooate 



M "ilization of funds for different activities for caring out the research under Mini-Mission 
Wy-amine. There shall be no deviation from the approved technical programme as well 

as utilization of funds for different activities as contains in the document.The 
performance and monitoring of time different Centers of the Mini-Mission Programme is 
toe done under the Coordination of Dr. R.C. Upadhyaya, Principal Investigator of the 
Mini-Mission - I Research. It is required to submit Half Yearly and Annual Report for 
research activities to Dr. R.C. Upadhyaya,DireCtOr, National Research Centre for 

• 	Orchids, Sikkim who is the Principal Investigator of the Mission. All these Reports are to 
be compiled by the Principal Investigator and a Consolidated Report (Half 	: 

Yearly/Annually) covering all the Centers of the Mini-Mission along with his comments 
on each report of the centre, indicating as to whether the report is satisfactory or not, 
who will after monitoring of each report will submit (3 copies each) to the Ministry of 
Agriculture with a copy to the Council. Besides this, a consolidated ,monthly report on 

• 

	

	physical and financial programme achieved by the each centre is also required to be 
submitted by the Principal investigator to the Ministry of Agriculture (3 copies) with a 
copy to the council.  

A separate Account by each participating centre is to be maintained under 
the Head "R-Depos.it-Mifli Mission —I-Research 2002-03" and the statement of 
expenditure to be furnished by each centre to the Ministry of Agriculture from time 
totime. 	 •• 	 . 	

•• 	. i 	 'I  - 

The ( r jningWOgraflUflCS may be given at all this North Eastern States 

including Sikkim and RA's may be de1uited for Assistance. 

Receipts of this letters may also keep us their acknolcdged. 	
0 

(R.C. Upadhyaya) 
Principal Coordinator MM-I, 

Copy to: .1. The Deputy Director General (Hort.) 1CAR, Krishi Anusandhan Bhavan, Pusa 
New Delhi-i 10 012 fo: information' 	..• 

	.. 	. 	. 	/ . 

2. The Horticulture Commissioner, Dept. of Agriculture and Cooperation, Ministry of 
A/icultt1re Krishi Bhavan, New.Delhi-l10 001 for'informaion. 	. 

3,/Director, Central Plantation Crops Research Institute, Kasaragod-671 124, 
'K1 

/ 



- 	Fr 	/Z2J/ 	I 
v1/- !1/71L 

, 	T 

Tho C- Princi pal Investigatir 
Mini Mi S j )fl  I 

/ 	 CPCRI, lescarch Centre 
Krthikuchi-731. 1-07 

•AN XURE: R2 
ct-Po")  

Sub: Jr)ining Reprrt - ieg. 

RGI: Your O'fico Mo rrin'lur N. F. 
1(39)/2001-jtt. Data 06-12-2001 

Sir, 

1ith refarcnce to the abive, I 	'u1.'l 1-lice to  
inf-rri that the teris an4 c'nlitins 5tipU1atel in the 
afrcsal4 icnranduri are acceptable ti rc. ACC'r4inly, 
I 	hereby rcprt f',r rluty tm the pt 	I S1di1e'l Lahur' 
Ufl1er the scheme cntitl&l ' Mini Misslin I' :iith effect frici 
the FN/hN o f zi- /_A,,r 171 at CPCRI, 1W, Kahikuchi. 

Thanking y'u, 

Yours £ril thfiiily, 

jj 

Ktthi.lcuchl, 

-1-2-2001.. 

Certified to be true Copy. 
1- 

Advocate 



Fr'ri 
HedLd Niy''n- 

T 	 - 
i:' 	... 

The C-Prineipr1 Investigrtr,r 
Mini 14iSin I 
CPCRI, Rescnrch Centre 
KflhiIcuchi-731 -07 

Sub: Jr)inirig Repr,rt 

Ref: Your O'fic Me rrn4uri 	• F. 
t(39)/2001-Ett. Dn.to 06-1.2-2001 

Sir, 

1ith rcfercnce tr the rh1ve, I .1Du1'l like t 
infrri that the terms rtni conditilis £ti pulrte4 in the 
nf,resrii-'j mcrvraryIuri are rcceptrihle ti ne. 	ACcr'Unily, 
I rlr, horchy reprt fr 4uty tm the p't 	' Sidil cr1 Lrhur' 
unrlcr thc schene ctitl 	' Mini Misiin I' Jith cffect frni 
the F'N/JN o f 	 at CPCRI, RC, Kahikuchi. 

Than1dnc you, 

Y'urs fntht'U11y, 

t2L N 4'z /2 ( 

Kahilcuchi, 

/) -1.2-2001. 



25 -  (IEE 
Frri 

4 PZA -  

T 	
/ 

The C-Princip1 Invetigtr 5  
Mini MiSij,rl I 
CPCRI, lecrch Centre 
Icahi icuchi -'7i. LC7 

Sub: Jrinirig Ropr)rt - 

Ref: Y our OCfico M 	rrrv1uri N. [". 
L(30-)/2o0L_itt. Dato OG-12-2001 

.4ith reforcncc to the rth - vo, I )ul4 like t 
inf-rri that the terms,  and crfl  t5 )n 	ti pulntl in the 
rtciresni-1 ricriran'Iuri are acceptable ti ne. Ac'r4in1y, 
I do hereby repirt fr cIuty to the pt f ' Skill edi Labour' 
undler the scherie ctitledl I Mini M1siin I' with effect frn 
the FN/hN Of 	 at C?CRI, 1W, Ktthikuchi. 

Than1dn Y')U, 

Yr)Urs cnithfully, 

L72 L- 

Kahilcuchi, 

/6 -12-2001. 



/3 S 	k: 

U 

T 

)CY))1ic' 
c). 

The C'-Principtt1 Invetigrtrr 
Mifl.i MiSir 	I 
CPORI, Renrch Centre 
Krthi1cuchi-731 107 

Sub: Joining Roprt - cg. 

Ref: YIUr Offico Mornlur N. F. 
1(3)/2001-1;jtt. Drito 06-12-2001 

Sir, 

4ith refercnc tr the nhive, I .)u1'l like to 
inf'rri that the terms rtrvl crnclitl 'ns sti pulnte'i in the 
rfrni1 nc!irnnrlur nrc ncceptable t tie. ACC'r -1ingly, 
I 4i horhy report fr riuty to tha p'st f ' Skill ccl Lnbur' 
u4r the scherie cntltled ' Mini Misiin r 4th effect fr 
the FN/H' of 	-.t-/ 	rtt CPCRI, RC, Kahikuchi. 

Thanking y')ii, 

Y.,)Urs, Cri thfully, 

_ J37tL 2Y fiJL 

Krthikuchi, 

(-12-2Q0l. 



Fr'rn , LL/IV-I 	/4t 	 \ \)O 
	c' 

T 	

t/V1i\/L/th -17- 	 .I 
	 (. 

The Co-PrI'icipri1 Invetigrt'r 
Mini 14isi'- i I 
CPCRI, Recrrch Centrc 
KrthiIcuch1-731 107 

Sub: Jr)ining  Rep'rt 

R3f: Y'DUr Ot'ficø M 	rrrvli.iri N. F. 
1(39)/2001_jst. Drtto 06-12-2001 

Sir, 

.1ith rccrcncc to the rthlve, I .1)u1l like t, 
inf',rri that the ter!i •nnl crnrliti'is StipulAtcd in the 
nf',rcsaj El mem ,43ran ,lum are acceptribl 	Acc'r41ngly, 
I d horhy rprt frr lutv tn tho p'st of I SIcii1e'l Lnhur' 
un4cr the scheme cntit11 ' Mini Misiin I' 4th effect from  
thg VN/j('f 	 rt CPCRI, 1W )  Kahikuchi. 

Thrinki - g yr)u, 

Yur, £I thfuily, 

SuLj a&7  

Knhilcuchi, 

/- -12-2001. 



Fr'ri 

11,  ~ ~m  \ 

( 
7/_ 

The C-Princ1pn1 Invetigtr 
Mini MisSlrn I 
CPCRI, Peerirch Centre 
Krthikuchi-781 1-07 

Sub: J)in1rig Report -  ilor 

Ref: Your Ocfico Mo rnnrlur N. F. 
L(39)/2O01-istt. Dato 06-12-2001 

Sir, 

.11th rcccrcce to the nhlvc, I i')ul'1 like t o  
infrr that the ter-ris m - 1 cnclitins 5tipu1ntl in the 
arrd4 mc!1rnn'1ur1 are rtcceptrthlo t r•  ACcr>Ungly, 
I 4' horeby report fr 4uty to th p't of ' Skill cr1 Ltbiur' 
under the Scheme cntitled ' Mini M1S1in I' with cffect from  
the FN/Ji( 	 at CPCRI, RC, Krthikuchi. 

Thnkirc y ou ,  

Cri th fUlly, 

t-MQ/U; 

i- 

Ktthiicuchi, 

--l2-2001-. 



pq 

I 	Fr'ri 	 J)3'7 
f1LV,)/-  1)34/Lik 

T' 

The C'-Pri'icipa1 Invetig -tte)r 
Mini MiSS jr -i I 
CPCRI, Rescrrch Ccntre 
Kfl.hikuchj-731 1C7 

Sub: Jr)jj 	Roprrt - t. 

R(3f: Your Ocficg M 	rruv1un N. '. 
1(3)/2001-jtt. Dtto 06-12-2001 

Sir, 

Jith rc- forcnec to the nb -we, I ')u1.-1 like to ifrr that tjC teris anI c' 	ti.ns Stipu1atl in the 
rf',r'c5a14 ncri,ran'Iur-i are acceptabi e ti r. 	AcCrrlincly, I rl hereby rp')i.'t fr)r Iutv ti th 	1' p'st ' 	Sldiler1 Lnbur' 
un4er th Schene ctIt1ei I 4jr1j Missi-,n I' .4th effect fr the FN/jN' t,r 14_Jj—,2ocl 	at CPCRI, }C., Kahikuchi, 

Thrink.tnc yrU, 

Y'urs £nithful.ly, 

J g\y7c\ 
Knhilcuchi, 

14 -L2-2001.. 

4 
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Fr nm n 	 r Xg 
o))/ 

I 
T' 

The C-PrInc1pr1 Invetigrit',r 
Mini 4iSjr)i1 I 
CPCRI, Iecrirch Centre 
Krthikuchi_7 ,31 107 

Sub: Jrinin Report - 

Ru 1: Y'ur 0 f'f'1 cc Morrnd un  1. I. 
l(39)/20O1-itt. Drtto 06-12-2001 

Sir, 

.1th rcfrcnce to the abive, I Ju1'l lI]ç t infrri thit the ter!i rtrvl cn41 ti 'rig t1 pulnte4 in the nNrcsni.-i rnc!iranrlun nre acceptrlhle ti ne. ACe linly, 
I 4', hereby reprt f,r 4utv to the p'st t,f I S1cil14 Lrthur' un4cr th 	cherie cntit1l 'Mini Misjin I' 4th cffect frin th 	N/JH-

0 frtt CPCRI, RC, Kahikuchi. 

Yur; Cni th flL1.y, 

7-' 

Icnhikuchi, 

/1-  -12-2001. 	 4 	), 



• 1U 

4 

	 ; I 

C~ ANA  f v .sFt0 (5 
/1;72/ 7172-L2 

I 

Je 1 0 
., 

/z 

/k- 

ize 	
22r 

1 	2 

g Ii 1/ 

V 
' 

bi 

- 	
ci7 

j- 	 :J 	
D'. 

/ 

p 



Fr 	3r 	CJ 	7L 

D 	ff J- 
<i? 

' \ 	 c) 
- 

T 
\ 

	all 

The C-Princ1pa1 InvestigrLt',r 
Mini Mission I 
CPCRI, Iecrrch. Centre 
KtthiIcuchl-731 107 

Sub: Jlining  Roprrt - 

Rcf: Ylur Orfico Me rancluri N. F. 
1(32)/20-01_tt. Drtto 06-12-2001 

sir, 

11th rcfercnce to the ahve, I •V'Ull like to  
infrri that the teri and c clitins Et1pulnte4 in the 
flfreaj4 memoranlum are acceptable t', ne. ACcr'Unly, 
I 1', hereby report fr duty t' 	the 	post 	' Skill ccl Lahur' 
under th schenie entitled 'Mini Mi1in I' 4th effect frr,n 
the N/1N-f V,12-2c 	at CPCRI, BC, Krthikuchi. 

Thanking yr)u, 

Yours frIthfiil1y, 

1]JA 
20& 'J, / c 

Kahilcuchi, 

V1 -12-2001. 



- 

4 	Fr ")i 

T' 

id Fo 

/.-. 

The C-Princ1p-11 InvetIgttti,r 
Mini I4iin 1 
CPCRI, Recrirch Cc!trc 
Ktthi Icuchi -?3i. IC? 

+&4 )9z 
Y ()/i JL/ (rzJ2y 

22- 07. 

Sub: Jrining  Reprrt - 

Ruc: Your Oi'jco 14rrtn1uri N. k?. 
L(39)/2Ql.tt. Drtto 06-12-2001 

31r, 

.Iith refcrcnce tr the rlhive, I IMLIIII 11kc t infrr thrtt thc terriS nn1 crj ti 	ti pulrtterl in th 
!lfrrd !1Cn'ran'Iun are rtcccptrble ti ne. 	tice')r/Linclv, 
I do horhv rp-rt frr EIuty to th c  pt o f i Sldile'i Lrtb.ur' U!Vlcr thc scheric ctjt1r ' Mini 1j- -  I' with ,ft'ect Inn the FN/kN or 	 tt CPCRI, RC, K'lhikuchl. 

Thrin1dn Y',u, 

yl)UrFl CnIthfily, 

/Y 0( •  

Kabi.Icuchl, 

-1.2-2Q0t. 



FORM OF /\GithLMiisT1' TO BE EXECUT1D BY IHE P1RSONNEL, 
ENGAGEDUNDER AD-HOC RESEARCH SCHEI1ES/PRQJ1cTs UNDER 

CENTPJW PLANTAT ION CROPS RESEARCh INSTITUTE (IcAR) 

01 	I, 
 

.6L/-J.f ......................
. 

who has been offered the temporary assignment of 
• 	............. under the ad-hoc time bound scheme/ 
pro,ject entitled  

(  
at 	 (IcAR) vide memoran'um 
No.F. Zdated do hereby 
undertake that I will not claim for continued employrent or 
perinanct absorption against any regular post/appointment in  
the estabIis)imnL of this Tntitute under ICAR, during my 
toiiure o.0 	.;i.cJn:ltf,; or nrtoj: tiio Lorniitiatjoii from the 
ass igiirient under the Scheme/project. 

02 	I am fully aware that my services are purely n 
ad-hoc/temporary basis and that shall be terminated on comple-
tion of the term of engagemnt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

'4~e'L'/< td' • 	 Dated at ad this ..QS -.T. ........ (date), 
117?- ............ (month) ...... J2~.)P.I ............. . . . . (year) 

- 	
. fl:I.qnrtture 

Name 

Designation  

Pnn/04 1199 



FOflM OF AGflEEMij 	TO JIE EXECtjTjj) DY TILE IL)ONIJJL F;N'jAcn 1Jll AU-If OC IUSEAflCI1 SCHEI•1E5/pIOjECIS UNDEfl 
CETRAiLAN1AIr ION CROPSNCJI NSTITUTE (Icin) 9 

01 	I, 
....-. ... ...... 

who has been offered the tëmporarr assignment of  
• 	

under the ad-hoc time bound scherne/ 
project entitlçcl ".'72e 	

"7 

at •PCRJ. 	 .. 
,(Ic) vidmemorandum 

dated 	/2't2. do hereby 
undertake hat I will not claim for continued ernp1oyent or 

perrnancmt absorption against any regular post/appointment in 

the establ.jshrnent of this Institute under ICAR, during my 
tenure of QssIgIlI(1(3flL or after the terminatioll from the 
assig!Hlleflt under the Scheme/Project. 

02 	A. 
am fully aware that my services are purely on 

ad -hoc/temporary basis and th I; nh.J. 1. bu i:n rmI.n; tnl (Jfl (.(iIiijL€ 
Li.un Of Llio Lenii of engage,,,ft or on the date, the snctjon of 
the scheme expires, whichever i,s earlier. 

 
Dated at 	$ragthjs 	4 .. 	(date), 
........(month) ..... ,j11./

(year) 

Signature  

Name 	:flo,4Y. Ni34'i-  4/?2 
Designat  

PI]n/0411. 99 



• / 

/ 
I 

FORMOFAGREENEN' TO DE EXECUTILD13Y THE PERSONNEL 
ENGAGED UNDER I.D-HOr PI'Ip(-L 	 U)'L4T'c /flrc TMO-nO TT 

01  
vi Lit 	•'. 	

eof

/)/  
who has been 	 fe4c1 the temporary assignment o 

.............under the ad-hoc time bound scheine/ 
project ntitled  

M 
at IZI; 	 .......... (ICI) videnemorandum 
No.F. 	 dated 	 do hereby 
undertake tIat I will not claim for continued ernp1oynt or 

permanflt absorption against any regular post/appointment in 

the estab1jsiiienL of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the Scheme/proje ct. 

02 	I am fully aware that my services are purely on 
ad -hoc/temporary basis and that shall be terminated on comple- 
tion of the term of engagemnt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

Dated at Kas E-aguU t h i s . . I.. -. ......... (date), 
• • • ...................(month) 	. . 	• ...................

(year)  

Si gnat ur e  

Name 	: 

Designatjo  

ki 

Pnn/041199 
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• FORM OF AGREEMENT TO BE EXECUTED BY THE PERSYNNEL 
'ENG5 UNDS1?. AD-1IOC P.ESEARCI-1 SCFIEI1ES/PROJECI'S UNDER 

CENTRAL PLANTJVfIbN CROPS RESEARCH INSTITUTICAfl) 

01 	
, 	 .:.c,,c 14. 

• - 	 ................................. 

c1/ 	1 1 Who hn 	.ii OLi.(J:i Llio Ltuiportry a3LsJ.çJflhiIt~ nL of  
• ....................under the ad-hoc time bound schemne/ 
prpject entitled 

 

tQ
...........  

at .C& 	
.. .......... .... (IN?.) vide memorandum 

......................cidLed 	•/• 	...... do hereb 
undertake that I will not claim for continued employment or 
permanantabsorptiol-I against any regular post/appointment in 
the establisinnent of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the 3cheme/proje c t. 

02 	 I am fully aware that my services are purely on 
ad -hoc/tempora -y basis and that shall be terminated on comple-
tion of the term of engagemnt or on the date, the sanction of 
the scheme expires, whichever is earlier,. 

Dated at 4(aarag. this ...............
. (date), 

............(month) . 	........ ... ............... (year) 

Signate 

Na me 	: 	 7vL- 4f44 

Designation : 

Pnn/04 1199 
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FORM OF AGREEMENT TO BE EXECUTED BY THE PERSONNEL 
LNGAGED UNDER AD-HOC RESEARCH SCHEMES/PROJEc2S UNDER 

/ 	CENTRAL PLANTATION CROPS. RESEAPCH INSTITUTE (Icin) 

01  

who has been offered the temporary assignment of 
. 1 4L)ctY-............... . under the ad-hoc time bound scheme/ 
project entitled 	 VI lj42L  

9: . 	/IZ/4- .ti J/4 	i4• 	 iY<Ii.. 
at . (. P/J) .. 	 (Icz½n) vide - rnemorandum 

	

................ ....... dated .06. 	do hereby 
undertake that I will not claim for continued employment or-
perinanant absorption against any regular post/appointment in 
the establishment of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
ass igniient under the Scheme/ProjecL. 

02 	I am fully aware that my services are purely on 
ad-hoc/temporary basis and that shall be terminated on comple-
Lion o1 Lliu Lw:tii oL uJ1yayIIL'I1L or on LIte date, the sanction of 
Lh nhLItIO c.xplLcs, wIIICIIUVJL-  is cLirli.er. 

/.- Dated at -Kasa-r-agod this ............... (date), 

............ (month) ...........................(year) 

Signature 	" ( ie/v7 Øtviat 

Naute 

Designation : 

-Q0o 

Pnn/04 1199 
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FORM OF AGREEMiNT TO BE EXECUTED BY THE PERSONNEL 

NGAGED U NDER AD-HOC RESEARCH SCHEMES/PROJECTS UNDER 
CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (Ic1) 

110 

01 	I .. .kL/ )  .Y'UIP!..4ti.. 

...... who has been offered the temporary assignment of 	....... 
• . . 	 .......... under the ad-hoc time bnd scheine/ 
project entitled ' 	 'SI 	2L4/f44( 

• ( 	I)  . ......................
(ICAR) ViCIUllIefuorandum 

........... ........ dated iC:f2.'"J... do hereby 
undertake that I will not claim for continued employment or 
perInaLt absorption against any regular post/appointment in 
the estabjjs}uneit of th.4.s Institute under ICAR, during my 
tenre of assignment or after the termination from the 
assignment under the Scheme/Project. 

02 	I am fully ;ware that my services are purely on 
acl -}oC/temporary basis nd that shall be terminated on comple-
tior. of the term of engagem'nt or on the date, the sanction of 
the ichenie expires, whichever is earlier. 

Dated at Kaaragod this ...i.5 ........ (date), 
............(month) . 	.....

. ..... ................. (year) 

Signate 	s 	/ 

Name 	: 

Designation : ~ I1L/Ei' L4'Z4J) 

Pnn/O '111 99 
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p 	---- 9iM 0G1EEMENT 0 BE EXECUTED BY THE PEIS0NUEL 
/ 	 TTirr'r) 	A r, 	Y j r% 	 ' ,,.-, 	 ., ,•,..... 	 ... 

ltL11 	 cJ1I\j.1 

CENTi?AL_PLANTJVI1GN OIIOPS ftESEA!C1I INSTITUTE (ICiu) 

01  
......................................................... 

who htLJ Jewi ofiercu t. •e temporary ass ignment. of 
IT 	

. under the ad-hoctime hound nchuio/ 
1)JUJCCL ejiLiLle 	7&V0. 	 0 r 2 iIrid 4'ey'c4P'iJ- 

a t 	 (IcAfl) Vj(1eIeInoran(1uIri 
NO.1?. i3)./.i'"i ..1t.i a(:?ZA'.'/... do hereby 
uriderLake that I will ot claim for continued ernployrent or 
permatabsorptioi ac Inst any regular post/appointment in 
the establishment of t is Institute under ICAR, during my 
Lw 	. 01: zt:j .Lyi iiii, i L c 	u L Lr U ic LermiiiaLion from the 
assignmenL under the S heme/project. 

02 	 I am fully aware that my services are purely on 
ad -hoc/temporary basis and that shall be terminated on comple- 
tion of the term of en, gemnt or on the date, the sanction of 
the scheme expires, wh.. :hever Is earlier. 

V- 
Dated at k:.c;aacd this ... .. .. . ........ (date), 

...........(r onth) ........ (year) 

Signature  

Name  

Designation /A-- 

Pun/Oil 1199 
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0 
•1 

i'()Ij1 	OF' 	/\JI1I'11;JyL' 	'J.'() 	ii; 	 i -  'j'iii 
I)tJfJ1I1. 	J.'.IlU( 	JiJf\il('j I 	j(2I I i 	ii 	tJ N )J1 AI  

whO I1is IJeoll Otfere(1 L ' temporary Q33 IçJrIIIICnL of  
under the adhoc time bound scheine/ 

project entitled SI  7C ' // -./1I~~ 	 r1 	-p 
• j 
.. 	

(ICAR) v.ir1 	rIIernoJm)(Iu,lI 

	

.....................daLed 
	do hereby 

undertake thab I will : L claim for continued err1ploynt or 
perIrlanci- t absorpLion a 	st any regular post/appjntner1t in Lhe establishment of L .s Institute under IC/UI, during my 
Lenure of assignmenL u: after the termination from the 
:lssignmnent under the Scheme/Project. 

02 	I am fully aware that my services are purely on 
:dhoc/ternporary basis and that shall 	terminated on comple- 
ion of the teriri of eflq;nmn'r L or on N 10 (1 fl 1:0, Lho fltl I IC I:. 	of: Lim@ scheme expires, whichever is earlier. 

Dated at Kascragod this .../4.. ........ (date), 
............(month) .........................(yea r ) 

	

Signature 	: -S 	JL1Qj 
Na me  

Designatjo  

O(JOri- 

Pnn/041 199 
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FORM OF AGREEMENT TO BE EXECUTED BY THE PERSONNEL 
ENGAGEDUNDER AD-HOC RESEARCH SCHEMES/PROJECTS UNDER 

CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (icin) 

01 	i, ab 
PA 	 J. 7. .... 

Who hn:1 hr'nn of fr:- c1 LI lo tnipornry a;n :I.qiiiiiwit; of 	 - 

unLer the ad-hoc time bound scheine/ 
project entitlec0l ".TchfrQJ.o. isort 	 . 
9bic-Jt.JL&...).tJ 	J 1 P1 	•(tii _ 

a 	.Ck 	f?C./] ................ (IcAn) vide memorandum 
No.F. 	 ........ dated 	.:. T 	do hereby

4,01 7 
undertake that I will not claim for cont.thueci employment or 
fJI II%ZtCfl. flI,!O) 	t. hri 	tti;ii.ii:il. 	tIny 	1. o(. 1iiI.rt,: 	tiI/ip;r, 	nLrtit; 	J.i 
Lho ont;;ih.I 	)iIiwiiI; oC I.hI.:i :i 	 L.fLi(,e 	.LCAI, duriny my 
tenure of assignln3nL or after the termination from the 
assignment under the Scheme/projec•b. 

I am fuli'i aware that my services are purely on 
:od_hoc/temporari basi; and that shall be terminated on comple- 

ion of the term of engagern.'nt or on the date, the sanction of 
he scheme expires, whichever is earlier. 

......... (c1tLe) J2 ........... (irionLh) . 	....... ..... ............... (year) 

Signatui- e 

Name 	: 	 -' 3 
Dasignatjoi  

1199 



FO1M OFAGrEEMjjJT TO BE EXECUTL'DBY THE PERSONNEL 
SC1!L11CLOJLCTS UNDEfl 

INTTTirr T('ifl 

01 	I, jjd&14 L 
who has been of ferecl the temporary assignment of 	kI.1J4. 

under the ad-hoc time bound sàheme/ 
PrOJect e Lil ed 

 e. 	J N 
at .. .eJC.J)  . 	 . .. -. (ic) vide memranc1um No. F. f i'J/4/. 	:. ..... dated 	.,.Z 	1. do hereby 
undertake tiat I will rt claim for continued 

employment or p(rinflci 	l) 3 Ori)t1Oz-  ( q Lnt: tiny regulcir 	 in[ Itthe establjsjinient of ti 's IllstitUte under ICAR, during my 
tenure of assignment or after the termination from the 
asE: gnrnent under the Scieme/proje ct. 

02 	. 	I 
in filIy ware that my services are Purely on 

ad-i oc/teiuporary basis i.Ind that shall be ternhjnated on comple- 
tlou. of the term of engagernnt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

Dated at IKasaragod this ... 14..  ........ (date), 
.(month) . ......... )J................... (year) 

Signatuje 

Name 	 L 
Designat ion 

-oQo--... 

Pnn/0411 99 
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-- FORMOFAGREEMEIIT TO E3E EXECUTED BY THE PERSONNEL 
ENGAGED UNDER AD-HOC RESEARCH SCHEMES/PROJçrS UNDER 

CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (ICAR) 

01 
V 7 .QP:aP.0.7 

who has been offered the temporary assignment of 
..............under the ad-hoc time bound scheine/ 

proj ect entitled 	 JhJ'.$f Vc 	 iK'. Cv%fl 

at .CJ? -J?-I)  .k2tt/ ............(ICAn) vide memoradum 
......................dated 	 do hereby 

undertake that I will not claim for continued employment or 
permannt absorption against any regular post/appointment in 
the establihinent of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
ass ignrnent under the Scheme/Project. 

02 	 I am fully aware that my services are purely on 
ad-hoc/temporary basis and that shall be terminated on comple-
tion of the term of engageim.'nt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

Dated at Kasaragod this .... I ....... ..(date), 
'. (month) 	 P-el 	.................. ( year) 

Signat 	:Sr 

Name 

Designation  

Pnn/041199 

- 
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• 	FOPM OF AGREENiNT_TO BE EXECUTED BY THE PERSONNEL 
iocn 	cncuui: 3/PflOJ I 'cr SUNDLR 

CENT1AL PLAN'1.I.Vi'ION CROPS RESEARCH INSTITUTE (iczu) 

01 	 Il 	 Lk-A' 
.. • ..... 

who has been offered the temporary assignment of 

................under the ad-hoc time bound scheme/ 

project entitled 'l/ir/ -.kfi iv 

at 	 (ICAR) vicle memorandum 
No.F. i) 7/.1'!.L 	........ dated 4'./2 	 do hereby 
undertake that I will not claim for continued employment or 
perrnanantabso -ptioi against any regulr post/appointment in 

the establishment of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the scheme/Project. 

02 	I am fully aware that my services are purely on 
ad-hoc/temporary basis and that shall be terminated on comple-

tion of the term of engagem.'nt or on the date, the sanction of 

the scheme expires, whichever is earlier. 

Dated at Kasaragod this .. . JI......... . (date), 
. ........... (month) .............. ................ (year) 

Signate  

Name 	/(i 

Designation : 

Pnn/04 1199 



, AW,  
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FORM OF AGREEMENT TO BE EXECUTED BY THE PERSONNEL /1 	lGAGED UNDERAD-hOC RESEARCH SCHE1ES/PROJ1tS UNDER 
CENTRALPL1'NTAT ION CROPS RESEARCh-I INSTITUTE (I-CAR) 

01 	I, 

who has been offered the temporary assignment of 

....under the ad-hoc time bound scheme/ 
project entitled 	.. 

at 	 (IcAR) vide memorandum 
No.F. 	........ dated 	....... do hereby 
undertake that I will not claim for continued employrent or 
permanEmntabsorptior-i against any regular post/appointment in 
the establishment of this Institute under ICAR, during my 

tenure of a tcjtmierit or fLer tlio termination from the 

assignment under the Scheme/Project. 

02 	I am fully aware that my services are purely on 

itd-hoc/temporary bis:Ls and that shall be terminated on comple-

tion of the term of engagem'nt or on the date, the sanction of 

the scheme expires, whichever is earlier. 

- 

Dated at 	this .................. 

(month), 	................. 

Signature 

Name 	: 

	

Designation : 	L - 

Pnn/04 1199 



	

J.bu1t' u1 A 	I.' 'J.) 1.3 	1X 1;CU1' ED BY TI I E L' EIU3ONI EU 
1/ 

CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (IcAn) 

01 	I, 

e' 

who has been offered the teiiporary assignment of 

under the ad-hoc time bound scheme/ 
project entitled  

j. 
at 	 (iczu) vide memorandum 

.........c1atec1J 	do hereby 
undertake that I will not claim for continued employment or 
perrnanntabsorptioi -  against any regular post/appointment in 

the establislimexit of this Institute under ICAR, during my 

tenure of assignment or after the termination from the 
assignment under the Scheme/project. 

02 	1 am fully aware thaL my services are purely on 

ad-hoc/temporary basis and that shall be terminated on comple-

tion of the term of enyayeim.'nL or on the date, the sanction of 

the scheme expires, whichever is earlier. 

Dated at Kasaragod this 	...... ..(date), 
(month) ........ . ......... (year) 

Signature 

Name 

Des igriatiun 

-000=- 

iILt 'iJíct V]ccii4/' 

Pnn/0411 99 
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F0111OFAGREEI 11iRr TO HE EXECUTED 13Y THE PERSONNEL 
ENGAGED_UNDERAD-HOC RESEARCH SCHEMES/PROJECTS UNDER 

CENTRAL PLANTATION CROPS RESEARCH INSTITUTE (IcAR) 

01  

Who has been offered the temporary assignment of ............. 

under the ad-hoc time bound schcme/ 

project entitled 
fvc.fz4tzLtr 17, L 	E 	frt/ 	Li4(it cikkim 

............................. 
at 	 .............. (ICAR) vide memorandum 

No.F. 	 dated 	do hereby 

undertake that I will not claim for continued employment or 

permanantabscrption against any regular post/appointment in 

the establishment of this Institute under ICAR, during my 

tenure of assignmenL or after the termination from the 

assignment under the Scheme/Project. 

02 	I am fully aware that my services are purely on 

ad-hoc/temporary basis and that shall be terminated on comple-

tion of the term of engagernnt or on the date, the sanction of 

the scheme expires, whichever is earlier. 

Dated at Kasaragod this 

(month) 	 (year) 

Signature 	: 

Name  

	

JYsignation 
	7k7f 1 E-Cr 

Pnn/04 1199 
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W EXURE -. 1 

cpcRI 

CENTRAL PLANTATION CROPS RESEARCH INSTITUTE 
(Indian CoinciI of Agricultural Research) 
KASARAGOD - 671 124, KERALA, INDIA 

E-mail : cperi@hubl.nic.in  
Fax: 91-4994-2432 322 

Phone: Off: (04994) 232893, 232894, 232895, 232996 

11 
I OAR 

F. No.308/2004-Confi. 	 Datd:19.12.2005 

OFFICE ORDER 

Whereas one Sri. Sonabar Das along with 14 other aplicants filed a case vide 
O.A. No.236/2003 in the Hon'ble Central Administrative Tribunal, Guwahati Bench 
(referred to as the 'Tribunal'). However, the said applicants made a prayer before the 
said Tribunal to allow them to withdraw the said case so that they may file a 
representation before the authorities. Accordingly the Tribunal allowed the applicants to 
withdraw the case and the same was dismissed on withdrawal. The said applicants 
filed a representation before the .authorities and the said representation was under 
process for consideration. The applicants again filed another case before the Tribunal 
vide O.A. No.308/2004 without waiting for the outcome of the representation that they 
filed. The matter being subjudiced, the representation so filed could not be considered 
and no order could be passed thereon. The written statements in the case was filed by 
the competent authority. The case in O.A. No.308/2004 came up for hearing on 
22.8.2005. After hearing both the sides the Hon'ble Tribunal was pleased to dispose of 
the case with a direction to the respondent No.4 authority to consider the 
representation as in 'Annexure-F' submitted by the applicants and to pass appropriate 
order in accordance with law and relevant Govt. Order within a period of 4 months from 
the date of the receipt of the said order. 

Whereas the certified copy of the order dated 22.8.2005 was issued by the 
registry of the Tribunal only on 12.9.2005 and the same was received by the authority 
only thereafter. After receipt of the said order through the local office, the competent 
authority (respondent No.4) has considered the said representation. The respondent 
No.4 authority after going through the said representation has found that the applicants 
have raised the issue that they were selected and engaged at a consolidated pay of 
Rs.1500/- p.m. under Mini Mission-I. It has also been stated that the applicants were 
sponsored by the employment exchange. It has also been stated that as per the terms 
of appointment the applicants were liable to be terminated on the date of expiry of the 
sanction of the scheme. By the said representation they have also raised the issue that 
their term of appointment expired on 31.3.2002 whereas they were still continuing in 
engagement continuously. So there was presumption that the Govt. will regularize their 
engagement in service. Mention has also been made about the O.A. No.236/2003 
which was ultimately dismissed on withdrawal for filing a representation which is flow 

.2/- 

Certified to be true Corv 
7v-L 1c 

Advocate 



2 

Tng considered here. The contention of the applicants is that they have served for a 
considerable long period under the authority and therefore they have acquired a legal 
right for granting temporary status and regularization in Group D post. It has also been 
alleged that the applicants have been deprived of regular service benefits, pay scale, 
D.A. and even minimum pay scales are not granted to them. It is also alleged that the 
competent authority has deprived them of minimum wages as admissible for skilled 
labourers as fixed by the Ministry of Labour, Govt. of India. It is also alleged that they 
were selected and appointed by the competent authority through regular interview and 
selection process. They have also alleged that there were vacancies in Group D post as 
some of such Group D employee retired from service in the year 1999, 2002 and 2003 
and there would be more retirement in the year 2005 and 2006 where the applicants 
could be absorbed. Therefore the applicant through the said representation has prayed 
for absorption in service with appropriate pay scale of skilled labour as fixed by the 
Govt. of India. 

So far as the nature of engagement of the applicants are concerned, they were 
engaged as daily rated workers at a monthly consolidated fixed rate against a particular 
scheme (project) sponsored by the Ministry of Agriculture, Department of Agriculture 
and Co-Operation with due approval from the competent authority of Indian Council of 
Agricultural Research and as per funding pattern and specification. The said scheme 
has been fixed for a duration of 5 years with the year of starting being 2001-2002 and 
the same being over by the financial year ending 2005-2006. The sponsorship of the 
said scheme/project is subject to the financial sanction which is made on year to year 
basis by the sponsoring authority for every financial. year. The said' Mini Mission 
scheme is a project with the objective to go for research in the specified area of (1) 
production of neucleus/basis seeds and planting materials of horticultural crops, (2) 
standardization of improved production technologies for horticultural crops and (3) 
technology refinement and imparting of training to extension functionaries. Under the 
said scheme the respondent No.4 authority along with the Scientist In-Charge, Central 
Plantation Crops Research Institute, Kahikuchi, Guwahati is only an implementing 
agency of the said sponsored scheme. Therefore none of the implementing agencies 
are not in any way competent to decide anything regarding continuation of the project 
and the applicants in engagement or to regularize their services in the regular 
establishment as there is no regular establishment in a project of fixed term. The entire 

/roject, its implementation and funding is absolutely dependent on the sponsoring 
uthorities i.e. the Govt. of India, Ministry of Agriculture, Department of Agriculture and 

jto-operation. Moreover, as per settled provisions of law the workers who are engaged 
/against the post or jobs specifically created for such project/scheme may continue with 
the continuation of the project and when the works of the project is over and the 
project comes to an end, then the services, posts created for the said project also 
comes to an end. As such, a project worker cannot claim regularization or continuation 

b in such service/job after the closure of the project. The continuation or closure of a 
project is a matter of policy to be decided by the competent authority. The length or 
duration of engagement of any such worker in such project has no bearing in such 

.3/- 
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situation. In the instant case the sponsorship is being continued by the sponsoring 
authority and the same is being over by the financial year ending by 2005-2006 and 
accordingly the applicants are allowed to continue in engagement as the life of the 
project is continuing up to the financial year 2005-2006. The Mini Mission project is a 
research scheme earmarked for certain area of operation and such works are not of any 
permanent nature and specifically stipulated for a definite period of five years from the 
financial year 2001-2002 to 2005-2006 only. 

The applicants entered into an agreement with the implementing agency that 
they have been offered the temporary assignment as Skilled labourer under the ad-hoc 
time bound scheme/project and they would not claim for continued employment or 
permanent absorption against any regular post/appointment in the establishment of the 
institute of the implementing agency during or after the termination of the assignment 
under the scheme/project. The applicants also declared that they were aware that their 
services were purely ad-hoc/temporary and shall be terminated on completion of the 
term of engagement or on the date when the sanction of the scheme expires, 
whichever is earlier. Those agreements were annexed as Annexures in the written 
statements filed in the case. That being the legal position, the applicants are bound by 
the law of contract and by the said agreement. The law is also well settled by the 
Hon'ble Supreme Court that when the scheme of the project is specific and it is not of 
permanent nature, the employee cannot ask for regularization in service. It is also held 
that the persons engaged against the post created under a sponsored scheme cannot 
be regularized in that service. A project is undertaken with an estimated fund for a 
particular period to do certain things, when the project is completed, funds are utilized 
and it is closed or comes to an end, the employees will have to go with the closure of 
the project. There are catena of decisions in support of such settled provisions of law 
as in "Sandip Kumar Vs State of Uttar Pradesh reported in AIR 1992 SC 713", 
"Jawaharlal Nehru Krishi Viswa Vidyalaya Vs Bal Kishan Soni - reported in 1997 (5) SCC 
86", "State of Himachel Pradesh VS Ashwini Kumar reported in 1996 (1) SCC 773", 
"Executive Engineer, ZP ENGG. Divn. and Another Vs Digambar Rao & others as 
reported in 2004 (8) SCC 262" etc. This was well highlighted in the written statements 
(paragraph 12) submitted in the case with copy to. the appIicants. -  Hence, the 
applicants can not be said to have acquired any legal right for absorption or 
regularization. Moreover, the law is well settled that the creation and abolition of post 
pertains to the exclusive domain/prerogative of the executive, the employee cannot 
have anything to say in such matter mostly, related to the policy decision of the 
executive concerned with various related matters. Such employee cannot continue in 
service when the posts are abolished. The above noted ratio has been laid down by the 
courts in a plethora of decisions like, "K. Rajendran Vs State of Tamil Nadu as reported 
in AIR 1982 SC 1107", "State of Haryana & Others Vs Piara Singh & Others as 
reported in AIR 1992 SC 2130", "Rajendra Vs State of Rajasthan reported in 1999 (2) 
SCC 317", "Jayachan M. Sebastian Vs The Director General & Others - reported in. 1997 
(2) LII 677", "P.U. Joshi & Others VS Accountant General, Ahmedabad & Others as 
reported in 2003 (2) SCC 632" etc. In a specific and similar case, as in "Indian Council 
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of Agricultural Research Vs Raja Baiwant Singh College & Others (Civil Misc. Writ 
Petition No.41675/2001), the Hon'ble Allahabad High Court held that the temporary 
employees have no right to the post, when termination of service is not punitive, they 
cannot challenge such order of termination. In the instant case, the workers are 
engaged in aproject as per requirement of the project. They will go with the project 
when it comes to an end and cannot claim regularization. 

There is no vacancy of any Group D post available in the establishment of the 
implementing agency due to abolition of vacancies in the process of Annual Direct 
Recruitment Plan 1999-00 to 2004-05 as per the existing policy of the Government of 
India in downsizing of the establishment. Moreover, there is a ban order of the 
Government of India prohibiting any direct recruitment against any post of Group C and 
D. It is also pertinent to state here that there are specific procedures and recruitment 
rules for selection and appointment of Group D employee and there cannot be any 
selection or appointment dehors any such rules. As such there cannot be any such 
selection, recruitment or regularization of any service in the establishment of the 
implementing agency. 

The implementing agency of the said Mini Mission Project for the reasons as 
stated herein above cannot accede to the demand of the applicant in so far as the 
question of his regularization in service with pay scales etc. is concerned. And 
accordingly the representation filed by the applicant stands disposed of in compliance 
with the order of the Hon'ble Tribunal. 

DIRECTOR 

To 

Shri Jitendra Ch. Das/Moh. Nizam AlilTapan BaishyalBishnu Ram Medhi/ 
Brajan Sarma/Sushil KalithalDiganta Medhi/Nagendra Medhi/Sonabar Ch. DasI 
Bipul Barua/Bijoy Ch. Das/Kan Das/Ranjit Ch. Das/Tuku Baishya/Mohd. Farid Au 
Skilled Labourer, CPCRI Research Centre 
Kahikuchi.... Thru.....the Co-Pr. Investigator (Minimission) 

Copy to :- 	The Scientist incharge, CPCRI, RC, Kahikuchi 
02 The Co- Pr. Investigator, Minimission Project, CPCRI RC Kahikuchi 
03 The Pr. Investigator, Minimission Project, NRC for Orchids, Pakyang-

737 106 (Sikkim) 
04 The Asst. Admn. Officer (Estt. I) CPCRI, Kasaragod 	- 
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NOTICE 

From: 	C 

Advocate, Guwahati 	 Date: 8) 1 
To: 

• 	 b 	t 	
72' 	

I 	d 'I 	b 
2.-? 	 ... . 

Vo 
Notice! Steps for RespondenN'o. ... ... ... ... ............ 

Sir, 

Please find enclosed herewith the copy o~e "\  
D.I2OO12. filed by the above-named 	 Hnn -bLe-_- 

Gauhati High Court served as per direction of the Hon'ble H4-g-h-
Ct±F-t--v+d-e--ofd-ef-4a#e-d .I2T....... to serve notice for above-noted 
Respondent!s. 

Kindly acknowledge the receipt of the same. 

Yours faithfull 

Advocate 
Received Copy: 

 

vocate 
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